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Date 	 Order of the Tribunal 

	

23.10.2009 	Applicant challenges Office Order 

dated 18.09.2009, whereby he has been 

transferred from Weavers' Service Centre, 

Agartala to Weavers' Service Centre, 

Bhagalpur which has been described in 

"public interest", He also challenges relieving 

order of even date, by which he stood 

relieved on the afternoon of said date itself. 

Sri A. Ahmed, learned counsel for 

Applicant contends that aforesaid orders are 

ex-facie punitive in nature for the reason that 

he had earlier approached this Tribunal vide 

O.A. No.133/2001, which was allowed vide 

order dated 01.03.2002. Directions issued 

therein had not been complied with and, 

therefore, he preferred Execution Petition 

No.02/2008 which was also allowed on 

20.02.2009. Instead of complying with said 

directions, Respondents devised the method 

to transfer him. Furthermore, since aforesaid 

	

• 	directions passed in O.A. 133/2001 and E.P. 

cr 
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No.02/2008 have not been +mplied cvith, he. 

preferred. Contempt Peiitipn No.0812009, 	.- 

which remains pending As 4piicont 66 not 

succumb to pressure of Respondent .Nos.3 & 

4 and did not withdraw said C.P, an -instant 

and stiff action has -been taken by 

Respondents in passing the impugned 

transfer order. It is also stated that Applicant 

is 25% permanent physically handicapped 

prson and certificate to 'said effect has 

been issued, which was annexed as 

Annexure-3. It is further contended that- 	' 

instead 'of 'taking sympathetic view in the 

given circumstances, Respondents attitude is 

totally un-called for and contrary to - O.M.s 	- 

issued by the Ministry of Personnel, Public - 

Grievances & Pensions Govt. of India On th 	.- 

said subject that physically handicapped 
ec)bk.  

persons should, as far ae retained and 

posted in or around their native place•. • 	. 

In the circumstances, learned -counsel 

for Applicant prays that stqtis quo -ante-- 

the situation that pre,áiled prior to issuance... -- 
 

of impugned transfer orders dated 1809 2009 

may be maintained. 	• 	 -, -, 
• 	 . 	 . 	 -• 

- 

Prima facie, we find that a case has 

been made out by Applicant 
— 

• - 	 -t .11 

In such circumstances, issue notice to
*. 
 

the Respondents Mrs M Dos, learned Sr 
4 

C G S C, present in court accepts notice on . 

behalf of Respondents 

On examination of the matter, as the 

Applicant has made out prima facie strong 

case and he would suffer irreparable logs dnd 

iniury, we direct that Respondents shoutd 

maintain status-quo ante i e , situation whrch 
. 	 • 	 .1.1 	 - 
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prevailed prior to issuance of impugned 

transfer order. We may note that Applicant 

has been transferred against the vacancy of 

one Sri J.C.Sarkar, WSC, Bhogalpur who has 

been transferred to WSC Kolkata on his "own 

requestt', and the vacancy at WSC. Agartalo 

has not yet been filled up by way of any 

order. Certified copy of this order be issued 

to both sides. 

Respondents are directed to file their 

reply within 4 wee . List on 27.11.2009. 

mar Chaturvedi) Mukesh Kumar Gupta) 
4ember (A 	 Member (J) 

No written statement has yet been 

filed. Learned Standing counsel for 

Respondents prays for four weeks time to file 

written statement. 

List on 04.01. 2010. 

4-i-I -'7 	 (Madanumor Chaturved) 

J- t 
	 Member (A) 

/pb/ 

04.01.2010 	Enabling the Respondents to file 

reply within 4'weeks time, as last chance, 

kdy-beerrten tQiiIejeo1yase is 

adjourned. Interim order shall continue till 

List the matter on8.0L2010. 
- 

c 	• 

I. 
4, 1 	4t 	I 
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(MadanChaturvedi) (Mukesh Kumar Gupta) 

r (A) 	 Member (J) 



	

• 	 2i.2Ji0 	 hliiq th #r;icQnt to fe ;ecinder 

aspradfor. 

C so is adjourned to )C.20i0. 

Madan K.urnar naTue) tMueicr Gupta 
Member (A) 	 MemL r (J} 

hi 

O.A.218 of 2009 

	

28. .2010 	it is stated that reov has been fed 

enabhni the Applicant to file reiounde 

w7T - 	within four weeks. 

Ust the matter on 26.2.20 U. Inte6m 

order shal, 14 corThnue tiH then. 
•xi 	n'ri-1P n11 v C 	 ..:. 

IT 	fl( 	r1.1512 	
(Modan 	 :uksh r.imar C.uptaj 
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26.02.2010 	Extending time forfiling rejoinder cr 
-• 	II \4 .-.; 

 is adjourned to 26.03-2010 for heaiing. 

Interim order to continue till then. - 

I 	 Iil/A1r 	 (Madan KurfChaturvedi) (Mukesh Ku ar Gupta) 
Member (A) 	 Member (J) 

/bb/ 

26.03.2010 	Ms. J. Dutta, proxy coxseI for Mr. A. 

Ahmed, learned counsel, for Applicant 

,'v't., ZI( appeared and rayed toriwo weeks time to 
file rejoinder. Mrs. M. Das, Sr. CGSC for 
Respondents has got no objecion. 

,9 . J2. 22)  
List on 121h April 2010. 	'• 

(Madan Kraturvdi) 
• 	 Member(AJ 

/pb/ 
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12.04.2010 	Mr.A.Ahmed learned counsel for the 

Appitcant has tiled letter of absence for his 

personal difficulty. Mr.M.Das, learned 

Sr.Standing Counse' for the Respondents has 

no objection for adjournment of this case. 
List the matter on 05.05.2010. 

'**&e 
I 

(Madan 1mar Chatuivedi) 
Member (A) 

I 
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O5.O52O1O Proxy counsel for R.sponde*ts. 
prays for adjournment, which has not 
been objected by proxy counsel for 
Appliat. 

Adjourned to 13th May 2010. 

IS, 

3Jt2 
IpbI 

(Madan Kumar Chaturvedj) (Mukesh Kumar Gupta) 
Member (A) 	Member (1) 

13.5.2010 	Ms. Jilly Dutto, proxy counsel for 

Mr.A.Ahmed, makes a prayer for adjournment on 

the ground of personal difficulty of Mr.A.Ahmed. 

Mrs. MiDas, learned Sr.Standing counsel for 

Respondents has no objection for adjournment of 
this case. 

list the matter on 11.6.2010. 

(Madan Kur 	Chaturvedi) 
Member (A) 

Lm 
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11.2010. 	July Dutta, proxy counsl for 
Applicant, prays for adjournment by four 

:t 

	

	 weeks. It has been noUced that on earlier 
occasions, matter Was adjoued, on the 

r .. - •... request of proxy counsel for Applicat. In 
the ciumstances, prayer for -adjouent 
by four weeks is declined. However, matter 
is adjourned & be listed on 14th  June 2010. 

	

.. 	> 	 1_ 	•( 	• 

. (Madan K arChaturvedi) (MukeshKumar Gupta) 

ion esni thidw .icuirn' -ih 	to/psiq 

-iol 	erwo' ,xoiq 	i heed neu 

14.062010 	Learned proxy counsel for respondets' 

prays for adjournment List on 21 06 2010 

• 	 . 	 . 	. 	 •. 

(Madan Kiiiiar Chaturvedi) (Mukesh Kumar Gupta) H 
bfiMember 	. 	Member(J) 

) - dI' . 	 ( f) /b/.! 	 . 	. 

21.062010 None for the applicant despite 

second call. Even Mrs.M.Das learned coUnsè 

for the responderts prays for adjournment. 

ReluctantIy, I adjourn the matter to 

. .. 	- 	 .. 	.05.07.2010. 

............................................... - 	': 	.: 	. 	. 	.'•. 

	

• 	. 	 •. 	 . 	(Mukeh Kurnar Gupta) 

	

- 	 .: 	:- ........- 	. 	 Member (J) 

- 

	

	 None for - the partte. . List On 

07.0'Yft010 For bearing. 

(Madon K 	r,Cha1urvdi) tMukh Kurrepv Guplo) 
Memhe (•. 	.. 	

•-. Mnter - 
nkm 	 S 
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07.07010 	On the request of Mrs M. Da. 

eirncd Sr. ( GS.C. or the, respondents, 

adjournPd 

 

to I 3.072()1(). 

(Madon Kumor ctaiurvedt 	(Mukesh Kurnor Gupla) 
Mercber (A 	 Men 4er (i) 

nkrn 

' 	t 

A' 	i9 

13.07.2010 	For the reasons recorded separately, 
this O.A. stands allowed. No costs. 

(Madan Kun1Chaturvedi) (Mukesh umar Gupta) 
Mcmbfr (A) 	 Mcmhir (fl 

/PB/ 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GtTWA1AT1 BEI4CH 

Original Application No.218 of 2009 

DATE OF DECISION: 13.07.2010 

Shri Utpal Sutradhar 	 APPLICANT(S) 

Mr. Adil Ahmed 	 ADVOCATE(S) FOR THE 
APPLICANT(S) 

- versus - 

Union of India & Ors. 	 RESPONDENT(S) 

Mrs. M. Das, Sr. CGSC 	 ADVOCATE(S) FOR THE 
RESPONDENT (S) 

CORAM: 

The i-lon'bie Shri Mukesh Kumar Gupta, Member (J) 
The Hon'bie Shri Madan Kurnar Chaturvëdi, Member (A 

1. 	Whether reporters of local newspapers 	 Y/No 
may be allowed to see the Judgment? 	 / 

2 	Whether to be referred to the Reporter or not? 	Yo 

3. 	Whether their Lordships wish to see the fair copy 
C i- 	T.. 1 Oi LLe J t.LU9m1L t 	 U 

judgment delivered by Membi 

- 	 - 	 - 	 - 

• S 	 - 



O.A. No. 218 of 2009 

U 

• CENTRAL ADMINI'SRATIVE TRIBUNAL, 
GUWAHATI --BENCH: 

Original Application No. 218 of 2009 

Date ofDecision: This, the 13th  day of July. 2010. 

• HON'BLE MR. MUKESH KUMAR GUPTA, MEMBER(J). 

HON'BLE MR.'MADAN KUMAR CHATURVEDI, MEMBER (A) 

Shri Utpai Sutradhar 
Son of Late Dinabandhu Sutradhar 
Carpenter. Offiôe of the Deputy' 
Director Weavers' Servic Centre 
Ministry.  of Textile; Government of India. 

	

• 	Pest Office: Sharnali Bazar 
Police Station: West Agartala' 
Agartaia, PIN - 7.99006,. (Tripura). 

.Alicant. 
B Advocate: . Mr. Adil Ahmed  

-Versus- 

Union of India 
represented by the Secretary to the 
Government of India 
Ministry of Textiles 
.Udyog Bhavar, New Delhi - 110011, 

The Development Commissioner for Handloorn 
..:&.... 	,-' 	-1- tT J• .. 	 OL 	 rnhLLeLLb aL LnUia 

- Udyag Bhawan. New Delhi . 	.. . 
PIN.- 110011, 

The Director 
	 / 

	

• 	Weavers' . Service Centre (Zonal) 
Ministry of Textiles, Goyernment of India 
IIHT Campus. jawaharnagar. Khanapara 

• . National Highway No: 37 • 	. .' 
Guwahati 781,022. 

4 	The Assistant.Director 
Wavers' Service Centre 	. 	• 

.Respondents 

1 
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O.A. No. 218 of 2009 

0 R D F R (ORAL) 

HON'BLE SHRI MUKESH KUMAR GUPTA, MEMBER IJ): 

Shri 	Utpal Sutradhar, Carpenter, Weavers' Service. Center, 

Agartala, 	Tripura, 	in this 	application 	filed under Section 	19 of the 

Administrative Tribunals Act, 1985, challenges validity of transfer and 

posting order dated 18th  September 2009 Annexure - 81, whereby he has 

been transferred from Agarfala (Tripura) to Bhagalpur (Bihar) described 

to be "in public interest". 

2. 	The facts as stated are that: he was initiaflyappointed on the 

aforenoted post in the pay scale of Rs. 950-1500/- Weavers' Service 

Centre. Agartala against the quota earmarked for physically 

handicapped vide office memorandum dated 24.1 1.1987. He is an 

Orfhopaedically handicapped person as per Medical Certificate dated 

12.12.2001 (Annexure - 3) issued by Government of Tripura, Special 

Medical Board For Physically Handicapped Person (Tripura State), G.B. 

Pant Hospital, Agartala, suffering from 25% permanent Physical. Disability. 

He Is staying at Agartala with his wife, two minor children and his 76years 

old aged mother. His daughter is aged about 5 (five) years and his son is 

aged about 9 (nine) months respectively. His daughter Udita Sutradhar is 

also suffering from some cardio ailment since the year 2005 and has been 

continuously under treatment at Indira Gandhi Memorial Hospital, 

Agartala, West Tripura as well as G.B. Pant Hospital & Agartala Medical 

Page 2 of 8 



O.A. No.218 of 2009 

Earlier, he approached.this Tribunal vide O.A. No. 133 of 2001 

for regularization of his study leave period as well as seeking direction to 

release his arrears of pay which had not been paid to him during study 

leave perod. Said O.A. was allowed vide order: dated 1 st March 2002 

(Annexure - 6). Later, on filing E.P. No. 2 of 2008, vide order dated 201h 

February 2009 (Annexure - 7), Respondents were granted time to comply 

with order dated 1Sf  March, 2002 6y end . of April .2009. In purported 

compliance, said direction'had been complied with. 

His' grievance is that immediately thereafter, he was 

transferred vide impugned transfer order. Mr. Adil Ahmed, learned. 

counsel,for Applicant contended that no substitute had been posted in 

his place at Agartala till date. His representation preferred on 24w' 

September 2009. did not yield any positive result. Placing reliance on 

DOP&T OM dated 1 0 May 1990, it was contended that said OM 

mandates posting of physically handicapped officers' of Group 4 C 'and 

1 D near their native places within the region. Initially, benefit was granted 

only to Group C' and Group D' post holders, and later vide DOP&T OM 

dated 13' March 2002, benefit of said OM had been extended 'to all 

categories of posts namely Group A, B, C & D. Thus, it was contended that 

Applicant was not liable to be transferred to not only a far away 'place 

from his native places, but even outside the region. 

' ' 	in the above backdrop, it was prayed that Applicant, is 

entitled to relief, as prayed for. 



O.A. No. 218 of 2009 

30.12.1980 as well as Ministry of Welfar&s Notification doted 06.08.1986, he 

• is not eligible for any concessions/benefits; including posting. Applicant 

• continued to remain at Agartala for long 22 years and therefore, he was 

transferred vide impugned transfer order dated' 18th  September 2009. 

Consequently, he was relieved on the afternoon of,18th September 2009. 

Transfer is an incident of service and it had no connection with Contempt 

Proceedings initiated by him, it is not in. violation of any guidelines or 

transfer policy of Group 'C and D' employees. Rather said transfer order 

was in tact issued after due approval of the competent authority. There is 

no rnalofides in issuing impugned transfer order. ApplicanVs mother made 

a representation dated 09.10.2009 to the Hon 1 ble Textile Minister, 

Government of India although Rule 20 of CCS (Conduct) Rules, 1964 and 

instruction issued there under specifically prohibited and discouraed 

such course of action. Applicant indeed, made representation dated 

24.09.2009 and therefore, there was no necessity or justification for making 

any further representation on the said subject by his mother. 

We have heard Mr. Adil Ahmed, learned counsel appearing 

for Applicant and Mrs. M. Das. learned Sr., CGSC appearing for 

Respondents, perused the pleadings and other material placed on 

record. 

What has been emphasized by the Respondents is that 

Applicant has physically disability which is less than 407o and therefore, he 

is not protected by aforenoted OMs including Ministry.  .Of Weifar&s 

Notification dated 06.08.1986. Chapter 28 of the Swamys Handbook on 

4 



41 

ik 

O.A.No. 218 of 2009 

Establishment Paragraphs 1 -3. on which reliance was .placed by the 

Respondentsreäd as under: 

11. 	Change in delinilion of "Persons with Disabilities".- 
Attenflon of the Ministry of Agriculture, etc., is invited 
to' the instructions Oontained in this DepartrnenVs 
Office Memorandum No. 901 61617.7-Estf. (SCT), 

	

iLl L.l007 	O(l hI')AIQ(e++ Ii 	 Al - JIJ 't I • I S I I I J. J# J I hJ £.T LflJ &..dI I. 	 J I 

12.1980 and No 3901 6/24/80-Estt.(C), doted 30-12-
1980, wherein reservation in GrouDs and D 1  
posts/seMces for the.physical!y handicapped persons 
has been made to the extent indicated below:-' 

Category of the handicapped 	% of reserN 
The 6find 	, 	 ' 	j % 
The Deaf 	 ' 	1% 
The Orthopaedicay handicapped I 	I 

Each category of disability has been divided into fOur 
roups as under.  

(a) 	Mild 	, 	 - less than 40%; 
(b). ' Moderate 	' ' 	 - <07r, and above; 
(cj Severe 	 ' 	- 75% and above; 
(d) 	Profound/total 	 - 100% 

According to the instructions contained in the Ministry 
of Welfare's Notification No. 4/2/83-H W-fll, doted 6-8-
1986, 	various 	concessionsJberiefjj, 	inciudina 
employment under the Central Government, are 
available only to those falling under theL categories 
mentioned at (b), (c) and (d) in the preceding 

'  paragraph. The minimum deQree of disability has also 
been prescribed as 40% in order for a person to be 
eligible for any concessions/benefits." 

(emphasis supplied) 

10; 	On the, other hand, Applicant contended that said OMs are 

inapplicable in asmuch as DOP&T OM dated 10th May '1990, as clarified 

on] 3th  March 2002 is more c!oser to his claim, which is fully 	 and 

regulated vide OM dated 1 0" May 1990 and 13 4h March 2002. Learned 

counsel further 'emphasized that Respondents reliance have placed on d 
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"posting" and transfer, for which specific instructions in .the shape of OM 

dated 10th May 1990 and 13t  March 2002 alone are applicable. Specific 

proviions override the general rules, is the emphasis laid by Applicant. 

i i. 	on examination of the matter, we find justification and 

weighty reasons in the contentions rqised.. by Applicant that specific 

instruction on the subject of "posting", overrides general OMs on which 

reliance was placed by Respondents. it is well settled rule that specific 

provisions overrides general instruction/provisions.. We are concerned 

precisely with "posting" and not with "recruitment" which aspect is dealt 

with by Ministry of Weifar&s Notification dated 06.08.1986. Similarly other 

OMs as noticed herein above, on which reliance has been placed .by the 

Respondents, are applicable for "reservation in Group 	and 

post/service for physically handicapped persons." We are not concerned 

with fhe reservation of Group 	and V posts; but are more concerned 

with the transfer and posting. 

' 	Thus we have no hesitation to conclude that benefits• of 

DOP&T OM dated 10th May 1990, has further extended to all Grous of 

posts vide OM dated 1 3th  March 2002, which is applicable and govern the 

issue raised before us. 

' 	We may also nOte that, it is not in dispute that no. substitute 

has been appointed at Agartala in place of Applicant till date. Other 

person. who have been transferred vide impugned order namely J.C. 

Sarkar, Carpenter, from Wavers Service Centre, Bhagalpur to Kolkafa'on' 

his "own request. Vide order dated 18th  September 2009, impugned in 

present O.A:. only'. iwo:persons were transferred namely Applicdnt & J.C. 

Page 6 Of 8 



O.A. No.218 of 200 

Sarkar. Even in the reply Of Respondents, it was not suggested thdt 

vacancy of Agartäla has beenì filed. up. Emphasis was made by learned 

counsel for Respondents. on the wording "as far as possible enployee" 

employed vide OM dated I Oth May 1990." 

We may note that said OM required that in case of holder of 

Group 'C' and '0' posts, who have been recruited on regional basis and 

who are physically :hañdjcqpp,  such persons may be given posting as 

far as possible . subject to administrative constraints, near their nafive 

places within the region. V hat could . be possible, administrative 

constraints, has not been highlighted or explained by the Respondents. As 

alreddy observed, the Applicant, has not only been transferred from his. 

native place but also posted outside the regi6n. Agartala and Bhagalpur, 

by any stretch of imagination can't be said tobe part of, some region. In 

this view of the matter, we hold that OM dated .. 1 OWi  May.. 1990 prescribed 

no percentage of the physically handicapped making'fhé person eligible 

for certain concessions, as emphasized by the Respondents. 

14. 	in this view of the matter; we have, no hésitatlon jo conclUde 

that Applicant being a physically handicapped, 25% permanent disability, 

was entitled to protection of DOP&T. OM dOled 1 Ot ,  May 1990, scope of 

which has been extended later, vide anOther OM dated 1 3' March 2002 

making it applicable to all Group of categories, Instead of Group 'C' and 

'0' only.. . . . . . 

Thus, transfer .order dated 18th September 2009 is violative :f 

OM dated I  Oth May 1990 and accordingly the some is quashed and set 

Page 7 of 8 
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O.A. No. 218of 2009 
'p 

aside to the extent deals it ApplicanVs transfer from WSC Agartala to WSC 

to Shagalpur. 

O.A. is allowed. No costs. 

(MADAN IMAR CHATURVEDI) 	(MUKESH KUMAR GUPTA) 
Member (A) 	 Member U) 

Page 8 of 8 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
GUWAHAT I BENCH, GUWAHAT I. 

(An Application Under Section 19 of the Administrative 
Tribunals Act 1985) 

ORIGINAL APPLICATION NO. 	OF 2009. 

Shri Utpal Sutradhar 
...Applicant 

-Versus - 

The Union of India & Others 
...Respondents 

SYNOPSIS 

The Applicant was appointed as Carpenter in the Weavers' 

Service Centre, Agartala, Tripura under the Ministry of 

Textile, Government of India vide office Memorandum dated 

24.11.1987. He belongs to OBC Community and Physically 

Handicapped person. That he had earlier approached before 

this Hon'ble Tribunal by fling an O.A. No.133 of 2001 for 

regularization of his study period for obtaining Diploma 

from Indian Institute of Handloom Technology, Varanasi and 

to release his Arrears pay which has not paid to him during 

the said period. Further, he also prayed for quashing: the 

order dated 28.02.2001 whereby the Respondents has re-fixed 

the substantive date of appointment of the Applicant as 

07.06.1990 in place of 01.04.1988. This Hon'ble Tribunal 

allowed the Original Application No.133 of 2001 by setting 

aside and quashing the impugned order dated 28.02.2001 re-

fixing the date of substantive appointment of the Applicant 

as 07.06.1990 in place of 01.04.1988. Further, this Hon'ble 

Tribunal directed the Respondents to regularize the period 

of absence during his training with all benefits of pay and 

allowances. Till date the aforesaid judgment and order dated 

01.03.2002 passed in O.A. No.133 of 2001 has not been 

implemented by the instant Respondents. The instant' 

Respondents have earlier taken the plea that the aforesaid 



judgment and order passed by the Hon'ble Tribunal has been 

challenged before the Hon'ble Gauhati High court, Guwahati. 

But in the Execution Petition No.2 of 2008 in O.A. No.133 of 

2001 the Respondents could not produce any documents or 

certified copy of the pendency of any Writ Petition before 

the Hon'ble Gauhati High Court, Guwahati. The Hon'ble 

Tribunal vide its order dated 20.02.2009 passed in E.P. No.2 

of 2008 in O.A. No.133 of 2001 directed the instant 

Respondents to comply the order dated 01.03.2002 of this 

Hon'ble Tribunal rendered in the O.A. No.133 of 2001 by the 

end of April 2009 under intimation to the Applicant. At 

present the Applicant has filed a Contempt Petition No.8 of 

2009 which is pending before this Hon'ble Tribunal for non 

compliance of order dated 01.03.2002 passed in O.A. No.133 

of 2001 and order dated 20.02.2009 passed in E.P. No.2 of 

2008. After filing of the aforesaid Contempt Petition the 

Respondents have continuously pressurizing him to withdraw 

the said Contempt Petition otherwise he will suffer serious 

consequence. The Respondent No.3 vide transfer order dated 

18.09.2009 transferred the Applicant to Bhagalpur Bihar from 

Agartala, Tripura and the Respondent No.4 on the same day 

i.e. on 18.09.2009 release the Applicant from Agartala. The 

Applicant and his mother submitted representation before the 

concerned authorities for stay of Applicant transferred by 

giving reason of family problem including Applicant's 5 

years daughter suffering from Cardio problem and she is in a 

delicate stage undergoing treatment at Agartala, Tripura. 

However till date the Respondents have not considered the 

same. 

Hence this Original Application for seeking justice in 

this matter. 

4- 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
GtJWAHATI BENCH, GUWAHATI. 

(An Application Under Section 19 of the Administrative 
Tribunals Act 1985) 

ORIGINAL APPLICATION NO. 

Shri Utpal Sutradhar 
...Applicant 

-Versus - 

The Union of India & Others 
.Re spondents 

LIST OF DATES 

Year 1983 	The Applicant passed Madhyamik Examination. 
Para 4.3 

24.11.1987 	The Applicant was appointed as Carpenter in the 
Para 4.2 	Weavers' Service Centre, Agartala. 
Annexure-2 

01.03.2002 	This Hon'ble Tribunal allowed the O.A. No.133 of 
Para 4.5 	2001 filed by the Applicant by setting aside and 
Annexure-6 quashed the impugned order dated 28.02.2001 whereby 

the Respondents has re-fixed substantive date of 
appointment of the Applicant as 07.06.1990 in place 
of 01.04.1988 and also directed the Respondents to 
release his Arrear pay during the study period. 

20.02.2009 	This Hon'ble Tribunal vide its order passed in E.P. 
Para 4.5 	No.2 of 2008 directed the Respondents to comply with 
Annexure-7 	the order dated 01.03.2002 passed in O.A. No.133 of 

2001 by end of April 2009. 

18.09.2009 	The Respondent No.3 issued the transfer order by 
Para 4.6 	which the Applicant has been transferred from 
Annexure-8 Weavers' Service Centre, Agartala to Weavers' 

Service Centre, Bhagalpur in. the state of Bihar. 

18.09.2009 	The Respondent No.4 relieved the Applicant, from the 
Para 4.6 	office of the Respondent No.4 without posting any 
.Annexure-9 substitute and directed him to report for duty to 

the Weavers' Service Centre, Ehagalpur. 

24.09..2009 	The Applicant submitted a representation befor.e the 
Para 47 	Respondent No.2 for staying the transfer order dated 
Annexure-lO 18092009 

1 



09.10.2009 	The .1pp1icant's mother submitted a representation 
Para 4.8 	before the Hon'ble Textile Minister, Government of 
Annexure-il India, Udyog Bhawan, New Delhi for staying the 

transfer order of the Applicant. 

Date: 22.IO2-'9 
	

Filed by 

Advocate 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
GUWAHATI BENCH, GUWAHATI. 

(An Application Under Section 19 of the Administrative 
Tribunals Act 1985) 

ORIGINAL APPLICATION NO. 	2 OF 2009. 

Shri Utpal Sutradhar 
Applicant 

-Versus- 

The Union of India & Others 

Respondents 

INDEX 

51. Particulars Annexure Page No. 
No.  
1 Original Application 1 to13 

2 Verification 14 

3 Copy of the OBC certificate. 1 

4 Copy 	of 	the 	office 	Memorandum 2 
No.WSC/GAU/Admn.1(23)/87/3148 	dated .) 
24. 11. 1987. 

5 Copy of the 	Physically Handicapped 
Certificate. 3 1 

6 Copy of the Diploma certificate. 4 19 
7 Copy 	of 	the 	COLOR 	DOPPLER 5 

ECHOCARDIOGRAN 	REPORT 	dated 2O ek 2J 
07.07.2005 of Baby Udita Sutradhar. 

8 Copy of the judgment and order dated 6 
01.03.2002. 22+o 2 

9 Copy of the order dated 20.02.2009. 7 

10 Copy 	of 	the 	Office 	order 8 
No.WSC/GAU/Admn.1(23)/09/2164 	dated 
18. 09.2009. 

11 Copy 	of 	the 	Office 	order 9 
No.WSC/AGT/Estt.2(2)/08/2236 	dated 
18.09.2009. 

12. Copy 	of 	the 	representation 	dated 10 
24.09.2009. 



13 Copy 	of 	the 	representation 	dated 
09.10.2009. 

11 

14 Copy of School Certificate of Udita 12 
Sutradhar. 

15 Copy 	of 	the 	Academic 	Calendar 	of 13 
Holy Cros.s School KG 1 for the year  Sk 
2009. 

lh 	 _) 3, 

Date: 22.I0.269 
	

Filed By; 

01~ 
Advocate 
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'IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, I 
GUWAHAT I BENCH , GUWAHAT I. 	 - 

(An Application Under Section 19 of the Administrative 
Tribunals Act 1985) 

ORIGINAL APPLIcATIONNO. 	OF2009. 

BETWEEN 

Shri Utpal Sutradhar, 
Son of Late Dinabandhu Sutradhar, 
Carpenter, Office of the Deputy 
Director Weavers' Service Centre 
Ministry of Textile, Government of India, 
Post Of fice:-Shamali Bazar, 
Police Station:-West Agartala, 
Agartala, PIN-799006, (Tripura). 

Applicant 
-AND- 

1] The Union of India, 
represented by the Secretary to the 
Government of India, Ministry of Textiles, 
Udyog Bhavan, New Delhi-110011. 

21 The Development Commissioner for Handloom 
Ministry of Textile, Government of India 
Udyag Bhawan, New delhi 
PIN110011 

31 	The Director, 
Weavers' Service Centre (Zonal), 
Ministry of Textiles, Government of India, 
IIHT Campus, Jawaharnagar, Khanapara, 
National Highway No:-37, 
Guwahati-78 1022. 

4] The Assistant Director, 
Weavers' Service Centre, 
Ministry of Textiles, Government of India, 
Gurkha Basti, Agartala, PIN-799006. 

Respondents 

11 DETAILS OF THE APPLICATION: 

PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION 

IS MADE: 

This application is made against the impugned office 

Order No.WSC/AGT/Estt.2(2)/08/2236 dated 18.09.2009 issued 

by te Respondent No.4 in reference to the office order 
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No.WSC/GAU/Admn-1 (23) /09/2164 dated 18.09.2009 issued by the 

Respondent No.3 whereby the Applicant has been transferred 

from the office of the Assistant Director, Weavers' Service 

Centre, Agartala in the state of Tripura to Weavers' Service 

Centre, Bhagalpur in the state of Bihar. 

21 JURISDICTION OF THE TRIBUNAL: 

The Applicant declares that the subject matter i of the 

instant application is within the jurisdiction of the 

Hon'ble Tribunal. 

31 LIMITATION: 

The Applicant further declares that the subject matter 

of the instant application is within the limitation 

prescribed under Section 21 of the Administrative Tribunal 

Act 1985. 

41 FACTS OF THE CASE: 

Facts of the case in brief are given below: 

4.1] That your Applicant is a citizen of India, as such, he 

is entitled to all rights and privileges guaranteed under 

the Constitution of India and laws framed thereunder from 

time to time. He belongs to Other Backward Classes (in .  short 

OBC) community. 

Copy of the OBC certificate issued by the 

office of the Sub Divisional Officer, Sadar, 

West Tripura, Agartala is annexed herewith and 

marked as ANNEXURE-1. 

4.21 That your Applicant begs to state that he was appointed 

as Carpenter (Group C post) in the pay scale of Rs.950-

1500/- in the Weavers' Service Centre, Agartala against the 

quota earmarked for physically handicapped vide office 

u-. 

- -. 
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Memorandum No.WSC/GAU/Admn.1(23)/87/3148 dated 24.11.1987. 

He is an Orthopaedically handicapped person. 

Copy 	of 	the 	office 	Memorandum 

No.WSC/GAU/Admn.1(23)/87/3148 dated 24.11.1987 

letter dated 24.11.1987 is annexed herewith 

and marked as ANNEXURE-2. 

Copy of the certificate issued by the Special 

Medical Board for Physically Handicapped 

Person, Agartala is annexed herewith and 

marked as ANNEXURE-3. 

4.31 That your Applicant begs to state that he has passed 

Madhyamik Examination in the year 1983 and obtain his 

Diploma Degree in Handloom Technology from the Indian 

Institute of Handloom Technology under the Ministry of 

Textiles, Government of India in the year 1994. 

Copy of the Diploma certificate issued by the 

Indian Institute of Handloom Technology under 

the Ministry of Textiles, Government of India 

is annexed herewith and marked as ANNEXURE-4. 

4.41 That your Applicant begs to state that he is staying at 

Agartala with his wife, two minor children and his old aged 

mother who is aged about 76 years suffering fromvarious old 

age ailments. His daughter is aged about 5 years and his son 

is aged about 9 months respectively. It is worth to mention 

here that his daughter Udita Sutradhar has been suffering 

from cardio logical problem since the year 2005 when she was 

aged about 7 months. Since then she was in continuous 

treatment at Indira Gandhi Memorial Hospital, Agartala, West 

Tripura. At present she is under the treatment at G.B. 

Hospital & Agartala Medical College, Agartla as referred by 

the Indira Gandhi Memorial Hospital, Agartala for better 

treatment. The attending Doctor has informed the Applicant 

that his daughter needs prolonged treatment. 
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Copy of the COLOR DOPPLER ECHOCARDIOGRAN 

REPORT dated 07.07.2005 of Baby Udita 

Sutradhar is annexed herewith and marked as 

ANNEXURE-5. 

4.51 That it is to be stated that the Applicant earlier had 

approached before this Hon'ble Tribunal by way of filing an 

Original Application No.133 of 2001 for regularization of 

his study leave period for obtaining Diploma from Indian 

Institute of Handloom Technology, Varanasi under the 

Ministry of Textile, Government of India and also for 

seeking a direction from this Hon'ble Tribunal to the 

Respondents to release his Arrears pay which was not paid to 

him during the study period and also prayed for quashing the 

order dated 28.02.2001 whereby the Respondents has re-fixed 

substantive date of appointment of the. Applicant as 

07.06.1990 in place of 01.04.1988. This Hon'ble Tribunal 

allowed the Original Application No.133 of 2001 by setting 

aside and quashing the impugned order dated 28.02.2001 re-

fixing the date of substantive appointment of the Applicant 

as 07.06.1990 in place of 01.04.1988. Further, this Hon'ble 

Tribunal directed the Respondents to regularize the period 

of absence during his training with all benefits of pay and 

allowances. Till date the aforesaid judgment and order dated 

01.03.2002 passed in O.A. No.133 of 2001 has not been 

implemented by the instant Respondents. The instant 

Respondents have earlier taken the plea that the aforesaid 

judgment and order passed by the Hon'ble Tribunal has been 

challenged before the Hon'ble Gauhati High court, Guwahati. 

But in the Execution Petition No.2 of 2008 in O.A. No.133 of 

2001 the Respondents could not produce any documents or 

certified copy of the pendency of any Writ Petition before 

the Hon'ble Gauhati High Court, Guwahati. The Hon'ble 

Tribunal vide its order dated 20.02.2009 passed in E.P. No.2 

of 2008 in O.A. No.133 of 2001 directed the instant 

Respondents to comply the order dated 01.03.2002 of this 

Hon'ble Tribunal rendered inthe O.A. No.133 of 2001 by the 



end of April 2009 under intimation to the Applicant. At 

present the Applicant has filed a Contempt Petition No.8 of 

2009 which is pending before this Hon'ble Tribunal for non 

compliance of order dated 01.03.2002 passed in O.A. No.133 

of 2001 and order dated 20.02.2009 passed in E.P. No.2 of 

2008.ter filing of the aforesaid Contempt Petition the 

Respondents have continuously pressurizing him to withdraw 

the said Contempt Petition otherwise he will suffer serious 

consequence. 

Copy of the judgment and order dated 

01.03.2002 passed in O.A. No.133 of 2001 is 

annexed herewith and marked as ANNEXURE-6. 

Copy of the order dated 20.02.2009 passed in 

Execution Petition No.2 of 2008 in O.A. No.133 

of 2001 is annexed herewith and marked as 

.ANNEXURE-7. 

4.6] That all of sudden the Applicant has been relieved from 

the office of the Weavers' Service Centre, Agartala, Tripura 

by the Respondent No.4 on 18.09.2009 vide office order 

No.WSC/AGT/Estt.2(2)/08/2236 dated 18.09.2009 and directed 

him to join in the Weavers' Service Centre, Bhagalpur. The 

aforesaid relieved order has been issued by the Respondent 

No.4 in reference to office order 

No.WSC/GAU/Admn.1(23)/09/2164 dated 18.09.2009 issued by the 

Director, Weavers' Ser.vice Centre, Guwahati i.e. Respondent 

No.3. After, coming to Guwahati the Applicant got the office 

order No.WSC/GAU/Admn.1(23)/09/2164 dated 18.09.2009 from 

the office of the Respondent No.3 by which he has been 

transferred from Agartala to Bhagalpur. In the aforesaid 

transfer order the Applicant name appeared in serial No.2 

and his transfer is made on "public interest".. In the Serial 

No.1 of the said transfer order one Shri J.C. Sarkar, 

Carpenter., Weavers' Service Centre, Bhagalpur has been 

transferred to Weavers' Service Centre, Kolkata on his own 

request. It is worth to mention here that no substitute has 

Utc) 	OckLJI 

-...... 
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been posted in place of tie Applicant at Agartala in the 

state of Tripura. 

Copy 	of 	the 	Office 	order 

No.WSC/GAU/Adnn.1(23)/09/2164 dated 18.09.2009 

issued by the Respondent No.3 is annexed 

herewith and marked as ANNEXTJRE-8. 

Copy 	of 	the 	Office 	order 

No.WSC/AGT/ESTT.2(2)/08/2236 dated 18.09.2009 

issued by the Respondent No.4 is annexed 

*herewith and marked as MNEXURE-9. 

4.7] That your Applicant begs to state that he submitted a 

representation on 24.09.2009 before the Respondent No.2 for 

staying the operation of the office order 

No.No.WSC/AGT/Estt.2(2)/08/2236 dated 18.09.2009 issued by 

the Respondent No.4 whereby the Applicant has been relieved 

from the office Respondent No.3 to Weavers' Service Centre, 

Bhagaipur in the state of Bihar. 

Copy of the representation dated 24.09.2009 

submitted by the Applicant is annexed herewith 

and marked as ANNEXURE-lO. 

4.81 That your Applicant begs to state that his mother 

submitted a representation before the Hon'ble Textile 

Minister, Government of India, Udyog Bhawan, New Delhi for 

granting stay of the transfer order of her son. In the said 

representation she has stated that she is 76 years old lady 

and her only son i.e. the Applicant is staying with her for 

taking care to her. As she is lying on the bed owing to due 

to stroke. Apart from that also her grand-daughter is also 

suffering from Cardio problem since 2005. 

Copy of the representation dated 09.10.2009 

submitted by the Applicant's mother is annexed 

herewith and marked as ANNEXURE-li. 

U,t 	Ufla\, 
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4.9] That your Applicant begs to state that his daughter is 

a Cardio Patient and at present she was under going 

treatment at Indira Gandhi Memorial Hospital, Agartala since 

2005 to September 2009. At present she is undergoing 

treatment at G.B. Hospital & Agartala Medical College, 

Agartala as referred by the Indira Gandhi Memorial Hospital, 

Agartala. At this stage the Applicant physical presence is 

very much required with his daughter. Further, his mother 

who is aged about 76 years old suffering from various old 

age disease and she needs constant care. There is nobody to 

look after the family of the Applicant at Agartala. If the 

Applicant joined at Bhagalpur then the wife of the Applicant 

have to take care their daughter who is suffering from 

Cardio problem, nine month baby boy and her mother-in--law 

who is suffering from various old age ailments. Moreover, 

the daughter of the Applicant who is studying at Holy Cross 

School at Agartala in KG 1 is going to appear in the Final 

Examination from last part of November to December 2009. 

Copy of School Certificate of Udita Sutradhar 

is annexed herewith and marked as ANNEXURE-12. 

Copy of the Academic Calendar of Holy Cross 

School KG 1 for the year 2009 is annexed 

herewith and marked as ANNEXURE-.13. 

4.101 That your Applicant begs to state that from the above 

said facts and circumstances its appear that the Respondents 

with a mala-fide intention transferred the Applicant to 

Bhagalpur for not withdrawing the Contempt Petition No.8 of 

2009 in O.A. No.133 of 2001 by the Applicant. He has been 

victimized by the Respondents. As such finding no other 

alternative the Applicant has compelled to approach this 

Hon'ble Tribunal for seeking justice into the matter. 

4.111 That your Applicant submit that his case for 

cancellation of his transfer is genuine and need to be 

considered on the, ground of his daughter's serious medical 



problem. At this stage if he is posted out of Agartala his 

daughter treatment will be discontinued as nobody is there 

to look after her. Her health condition will be further 

deteriorated. Presently she is in delicate stage and doctors 

who are attending her are trying their level best to improve 

her condition. Moreover, the Applicant will be compelled to 

maintain two establishments at Bhagalpur and Agartala at 

this stage as he can not shift his family members to 

Bhagalpur. Being a poor 'Group C' employee it will be great 

financial hardship for him. Therefore, the Applicant most 

respectfully prays before this Hon'ble Tribunal that the 

Lordships may be pleased to interfere with the matter by 

passing an interim order for stay of the Impugned Order 

No.WSC/AGT/Estt.2(2)/08/2236 dated 18.09.2009 issued by the 

office of the Respondent No.3 in reference to office order 

No.WSC/GAU/Admn-1(23)/09/2164 dated 18.09.2009 issued by the 

Respondent No.2. 

4.121 That your Applicant submit that similarly situated 

persons i.e. Carpenters working in this Department who are 

senior to the Applicant has been continuing in their 

respective place of posting since their joining and they 

have not yet been disturbed by the Respondents. As for 

example one Shri M.R. Singh, Carpenter who has been workirg 

in the office of the Weavers' Service Centre, Imphal in the 

state of Manipur never been transferred to other station 

since his joining in the Department i.e. on 15.01.1979 to 

till date (more than 30 years), Shri U.C. Dakuwa, Carpenter 

who has been working in the office of the Weavers' Service 

Centre, Guwahati in the state of Assam never been 

transferred to other station since his joining in the 

Department i.e. on 12.02.1979 (more than 30 years). 

In the impugned transfer order dated 18.09.2009 in Si. 

No.1 Shri J.C. Sarkar, Carpenter has been transferred from 

Weavers' Service Centre, Bhagalpur to Weavers' Service 

Centre, Kolkata at his own request but the instant Applicant 

u4ct 
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has been transferred in "public interest" to Bhagalpur with 

the instant release order. That the Respondents with a mala-

fide intention transferred the Applicant only to barred him 

to defend his Contempt Petition No.8 of 2009 which is 

pending before this Hon'ble Tribunal. 

4.131 That your Applicant submits that he has got reason to 

belief that the Respondents are resorting the colourable 

exercise of power only to harass Applicant. Moreover, the 

Respondents have not yet posted any substitute in place of 

Applicant at Agartala in the state of Tripura. 

4.141 That your Applicant submits that the Respondents have 

deliberately done serious injustice to him and put him into 

a great mental trouble and financial hardships. 

4.151 That your Applicant submits that the action of the 

Respondents is highly illegal, improper, and whimsical and 

also against the fair play of Administrative justice. 

4.161 That in view of the facts and circumstances narrated 

above, it is a fit case for this Hon'ble Tribunal may be 

pleased to interfere into the matter to protect. the right 

and interest of the Applicant and his family members by 

passing an appropriate Interim Order by staying the 

operation of the Impugned Order No.WSC/AGT/Estt.2(2)/08/2236 

dated 18.09.2009 issued by the Respondent No.4 and Order 

No.WSC/GAU/Admn-1(23)/09/2164 dated 18.09.2009 issued by the 

Respondent No.3. 

4.171 That this application is filed bonafide and for the 

interest of justice. 

5) GROUNDS FOR RELIEF WITH LEGAL PROVISION: 

5.1) For that, due to the above reasons narrated in detail 

the action of the Respondents is in prima facie illegal, 

mala-fide, whimsical, arbitrary and without jurisdiction. 

Hence, the Impugned relieved Order 

uitpct SUIYCk,4 Lo 
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No..WSC/AGT/Estt.2(2)/08/2236 dated 18.09.2009 issued by the 

office of ,  the Respondent No.4 and office order 

No.WSC/GAU/Admn-1(23)/09/2164 dated 18.09.2009 issued by the 

Respondent No.3 are liable to be set aside and quashed. 

5.2) For that, the daughter of the Applicant is suffering 

from Cardio problem and is undergoing treatment in the 

Indira Gandhi Memorial Hospital, Agartala and also required 

prolong treatment. Applicant physical present is very much 

required with his ailing daughter at Agartala. Hence, the 

Impugned relieved Order No.WSC/AGT/Estt..2 (2) /08/2236 dated 

18.09.2009 issued by the office of the Respondent No.4 and 

also office order No.WSC/GAU/Adinn-1 (23) /09/2164 dated 

18.09.2009 issued by the Respondent No.3 in respect of the 

Applicant are liable to be set aside and quashed. 

5.3) For that, the Respondents till date have not yet 

implement the Judgment and Order dated 01.03.2002 passed by 

this Hon'ble Tribunal in Original Application No.133 of 2001 

and the Applicant's Contempt Petition No.8 of 2009 is also 

pending before this Hon'ble Tribunal. Therefore, the 

Respondents intentionally transferred the Applicant to 

Bhagalpur in the state of Bihar only to harass him for 

filing the Contempt Petition No.8 of 2009 before this 

Hon'ble Tribunal. Hence, the Impugned relieved Order 

No.WSC/AGT/Estt.2(2)/08/2236 dated 18.09.2009 issued by the 

office of the Respondent No.4 and also office order 

No.WSC/GAU/Admn-1(23)/09/2164 dated 18.09.2009 issued by the 

Respondent No.3 in respect of the Applicant are liable to be 

set aside and quashed. 

5.4) For that, the similarly situated persons i.e. Carpenter 

working under the Respondents are posted in the same station 

for last 30 years without being transferred to other place. 

The Respondents being a model employer can not adopt 

discriminatory attitude towards the Applicant. The 

Respondents intentionally and deliberately transferred the 

ut~a~ S",Z~ct. ~ t"C" 
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Applicant from Agartala to Bhagalpur only to harass the 

Applicant for filing the Contempt Petition No.8 of 2009. 

Hence, the Impugned relieved Order 

No.WSC/AGT/Estt.2(2)/08/2236 dated 18.09.2009 issued by the 

office of the Respondent No.4 and also office order 

No.WSC/GAU/Admn-1(23)/09/2164 dated 18.09.2009 issued by the 

Respondent No.3 in respect of the Applicant are liable to be 

set aside and quashed. 

5.5) For that, the Respondent No.3 & 4 have issued the 

transfer order and release order on the same date i.e. on 

18.9.2009 from Guwahati and Agartala respectively with a 

mala-fide intention only to harass the Applicant. Hence, the 

Impugned relieved Order No.WSC/AGT/Estt. 2 (2) /08/2236 dated 

18.09.2009 issued by the office of the Respondent No.4 and 

also office order No.WSC/GAU/Admn-1(23)/09/2164 dated 

18.09.2009 issued by the Respondent No.3 in respect of the 

Applicant are liable to be set aside and quashed. 

56) For that, the Applicant daughter is going to appear in 

the Final Examination of KG 1 at Holy Cross School, Agartala 

from the last part of November to December 2009. Therefore, 

at this stage the Applicant will be facing great difficulty 

to go Bhagalpur in the state of Bihar living behind his 

wife, mother aged about 76 years and children who are aged 

about 5 years and 9 months respectively. Hence, the Impugned 

relieved Order No..WSC/AGT/Estt.2(2)/08/2236 dated 18.09.2009 

issued by the office of the Respondent No.4 and also office 

order No.WSC/GAU/Admn-1(23)/09/2164 dated 18.09.2009 issued 

by the Respondent No.3 in respect of the Applicant are 

liable to be set aside and quashed. 

5.7) For that, the Respondents have violated the principle 

of natural justice as well as the fundamental rights of the 

Applicant guaranteed under the Constitution of India. 

uXxi 	Lcv 
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5.8) For that, in any view of the matter, the action of the 

Respondents are not sustainable in the eye of law as well as 

facts of the case. 

The Applicant craves leave of this Hon'ble Tribunal 

advance further grounds the time of hearing of this instant 

application - 

DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative and efficacious and 

remedy available to the Applicant except the invoking the 

jurisdiction of this Hon'ble Tribunal under Section 19 of 

the Administrative Tribunal Act, 1985. 

MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER 

COURT: 

That the Applicant further declares that he has not 

filed any application, Writ Petition or suit in respect of 

the subject matter of the instant application before any 

other court, authority, nor any such application, Writ 

Petition of suit is pending before any of them. 

RELIEF SOUGHT FOR: 

Under the facts and circumstances 

stated above the Applicant most 

respectfully prayed that Your Lordship may 

be pleased to admit this application, call 

for the records of the case, issue notices 

to the Respondents as to why the relief 

and relief (S) sought for the Applicant 

may not be granted and after hearing the 

parties may be pleased to direct the 

Respondents to give the following 

relieves. 
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8.1) That 	the 	impugned 	relieved 	Order 

No.WSC/AGT/Estt.2(2)/08/2236 dated 18.09.2009 

issued by the Respondent No.4 in reference to 

Office Order No.WSC/GAU/Admn-i(23)/09/2164 

dated 18.09.2009 issued by the Respondent No.3 

in the case of the Applicant is liable to be 

set aside and quashed. 

8.2) To Pass any other appropriate relief or 

relief (s) to which the Applicant may be 

entitled and as may be deem fit and proper by 

the Hon'ble Tribunal. 

8.3) To pay the cost of the application. 

INTERIM ORDER PRAYED FOR: 

At this stage the hwnble Applicant most respectfully 

prays before your lordship for an interim order to direct 

the Respondents to allow the Applicant to work as Carpenter 

at Weavers' Service Centre, Agartala, Tripura till final 

disposal of this Original Application. 

Application is filed through Advocate. 

Particulars of I.P.O.: 

I.P.O. No. 

Date of Issue 

Issued from 

Payable at 

Guwahati G.P.O. 

Guwahati 

LIST OF ENCLOSURES: 

As stated above. 

Veri fication 

5Xcoii 
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VERI FICAT I ON 

I f  Shri Utpal Sutradhar, aged about 44 years, Son of 
Late Dinabandhu Sutradhar, Carpenter, office of the Deputy 

Director Weavers' Service Centre, Ministry of Textile, 

Government of India, Post Office-Sharnali Bazar, Police 

Station-West Agartala, PIN-799006 do hereby solemnly verify 

that the statements made in paragraph nos. 

are true to my knowledge, 

those made in paragraph nos. 4.çj4 '(P4&),t ç4 are 

being matters of record are true to my information derived 

therefrom which I believe to be true and those made in 

paragraph No.5 are true to my legal advice. The rests are my 

humble submissions before this Hon'ble Tribunal. I have not 

suppressed any material facts. 

	

And I sign this verification on this the 	day 

of(%jpj 2009. 

U-tH StLcckctYc 

D E C L A R A N T 



4NEXURE 
No . 	,. 	 •CRIQD4AL 281 	1 

GOVERNMENT CF TRIPURA 

OFFICE OF THE SUB-DVISONAL OFFICER, SADAR 
WEST TRIPURA AGAlTAL4 

(TRIBAL WELFARE SECTION) 

No. 	Q 	SDO/SDR/rw/O,B.C.19 57-,_gG 	AGARTALA 

OTHER BACKWARD CLASS COMMUNITY CERTIFICATE 

This is to Certify that Snr/m 

CAkOA S/O, D40 Sri/ba 	 oge.............. 

Diatrict/iion.)'\.  ..... ....... . 	 of' the state of Tripura btuogs to the O.BC. ...... ................. 

?E-"--...... . . . ... Community which is recognised as a Backward Class under 

(i) Government of tndi.a Ministy of Welfare Resolution  

No 12011/65/93 OBC (C) dated 10th Sept 	1993 

	

Published in the Gazette of India Extraordinary 	
. ( 	;. 

Part-I Section-I dated the 13th Sept.. 1993. 

(ii ) Government of India, Minst.ry of 	elfarc Resolution 	
. 	 4 

	

No 12011/9/94 OBC, dated 19 1094 publisned in 	 \ 
Gazette of India Extraordinary Part-I Secion-1 	: 	- 
No. 163 dated 20.10 1994. 	 '\\ 

a(o( his faiilrdina)J 

reside (s) in the 	 \ 	tI 

This is also to certify that he/he/does not belong to the persons/sections ( cream . 	 in 
Column 3 of the Schedule to the Government of India, Department of personel and Training O.M. No. 

360.2/22/93 Estt. (SCT) dated. 8.9.1993. 

,Date 	......L.cfl ..... 	. 	.. 
Seal. 

&r West Trira. of the" C iflpetent autnony 

Counter Signature 

Al Date............................ 

..istr1øThW 	Coilecor,. 
W; TrpUra 	:. 

............................ 
N. B. (a) The Term Ocdiiiarfly' used here will have the same meaning as in Sectioii 20 of the Repiesen- 

tation of the people's Act, 1950. 

(b) . ..0 ... 

- 

AVVO 



FXURE 

Government of India 

/"
Ministry of Textiles 
Department ofTextileS 

/ EVAKENDR'A 	Wèavers'SrVicé 'Centre 
UWAHATI- 	PubSarania,,PUbSarafl 1a Road: 
781003. 	" Near Manip1rBhaWan 

Guwahati--71 uu. 

No. 	 Dated 	.2.4 

MM0RANDUN 

With reference to _J± flU 	t±nii bj iji 0 ETLcmit' 

XCflgU f or Phy. Handcd D 	for the post of 	r p _entcr 	Shri/ 

in.fomd 

that he/O has been selected for appointment in the 1,1cavr5' 

Service Centre 11 9arta la 	 as a temporary 	 ntur  

- on Re. 	950/ 	per month in the Scale o' 

Rs. 	 and will be 

entitled: to draw the Dearness AlIoanceS, House Rent Aliom 

ances, Compensatory Allowances and other allowance's as 

admissible to the Central 'Government Servant from time to 

the fj2wjng term3 and cond'itjøne i 
Hiø/I' appointment is subject to his/hif?prOdU* 
cing original educational certificates and proof 
of age, date of birtli anc caste certificate, in 
respect of candidates belonging to the Scheduled .  
Caste/Scheduled Tribe Communities in the preecrihcd. 
form at the time of reporting for duty.Ip: case 

	

he/s 	is unable to comply with'tiesè instUct'i9fl 
the •ffr 1 of appointment will be withdrawn'. 
He/.$r(is liable to be posted any where in 'Indi.a 
Thepoet is temporary but likely to continue or 
long trrn basis. 
He/wlll be on probation for a period of TWO 
YEARS. During the pidbationarY period his/1e 
• services are liable to be terminated at any time 
'withdut notice and witHOut assigning any reaOfl. : 

After completion of the satisfactOry.PrOati0"' 
periqd hds/.b' services are liable to be termira 
ted by one month notice in written given either 
by the Government Servant to' the appointing 
authqrity or by the appointing authority to the 
Government Servant as per the C.C.S (PS) Rules. 

He/Ke will be required to furnish a Marriage 
Declaration in the prescribed form at the time 
of joining he duty. 	' 	•. 

No per son who has more than orie••  wife 1ivitg' or 
married to a person, with more than, one W,i'e living 

'is eligible for appoinment to a Central Government 
Service. , 

He/ 	'will have to take an Oath of Allegiance or 
solemn affirmation in. the prescribed form to the 
effebt that he/e will remain loyal tO the Consti 
tution of Republic of India during the tenure of 
hñs/er service under the Government. . 	. 

I 	' 	
' 	Contd.....2. 

c1 



2 

(8) His/Ie. appointment is sUbject to the 
condition that he/s4 should prod uc 
ficato of Pin 	4 	 - - 

i 	 a - Ccrt 

( .9) 

( , o) 

(11 

-- 	 'e prescribed form (copy enciosed) duly Certified from the 
District Medical Officer/Civil Surgen of 
a Government Hospjta1 He would fill up th e  enclosed form in the presence of the ModUAl  and Health Officer,/Civjl Surgeon. 
He/S 	will 

be required to furnish Riza TWO 
Character Certificate5 from two Gazettod 
Officere, out of which One should be duly 
attested by Presidency Megistrate/0 a 
D±Stric Magit-0 or SUb_Divjsjonai 
Magistrate or SUpe'ior Officdr (with offlc0 
Seal who wouid certify regarding the Charac. 
ter of he 1.run signing the Certifjca-
before attstng i. 

i10,3 boUnd by all the Service Rules, ëondittr 3 and reu]aroiis of the Government 
regardi grant of lceave, Providant Fund 
Conjbitjon and other matters for thich ruL-s are prescr:Lbe by the Govrnmn± 

made on the clear understanding 
not at Present working in any If Lo/ 	has 1een Previouy 
ovt. of India or State Govt., 
shcUId -produce a Certjf-- 

e in Which he was previouL 
ing the reasons for whh 
re terminated and if 
e previ' 	employer 	cc'. has no ob.1ec-on to hLs/ 

This offer fs 
that hc/4 i 
Govt. Cc0 0  
employed in a 
Oj1CC,, 

frcn tne 
 

employcd, 
Ji&01 ric00 :T 
has res nod t 
certify that h 
.recrnpLoVmen ;• 

(12)/If any ocioratjon given or informato1  tq 
by the aididato proves to be fales or if ti -i candidaft is , foind to have wilfully SUppr' arty mat eia1 information he/h.e. will be lia'olr 
to e recvcd from the service at any times If 	wi:LLing to accept the offer of a?noen -  on the above terms and Conditions ho/ 	31j 

inform this office to that effect withj- 	 fr of 	 om the date of receipt 
Of 
 thi'ietter and report for duty to the 

Weavers t 
3 ervice Centre 

on or before 15-12-c7 cc whic:a the offer of appotment will 	reat3d ã.s Cancelled. 
tr:trelJ.ing expense.s 	will be paid fo / 	joining th 

,C/c Jinndhu 

- 

A 9 ~ rtLl la , .ist Tripur, 

DIRB CT OR 

coo 



	

F 	
VADFQRF/PERvtANENT 

GOVERNMENT OF TRIPURA 
SPECIAL MEDICAL. BOARD FOR 

PHYSICALLY HANDiCAPPED 
PERSON (TRIPURA .STTE) 

G.E PANT HOSPITAL, AGARTALA 

CERTIFICATE...2 

CERT1HCATE FOR 
ORTHOPAED/CALLY (LOCOMOTOR)  

4EARJNG HAND/CAPPED PERSON. 

This is to certify that Shri 

SIOi, 

Age .............. 	 year old male/fe issuffering from (Nature of 

DisabiUty) .......... 

and has (Extent of Disability) 	 %.(. 	.. 1(prcent) perr. anent 

Physical DisabiIit 	 /1 

Note :- 	1) 	ThisCondition is psive /.nonproressi.ve I 	prove I not like!',' to impt''e. 

	

2) 	Reassessment is not recommended I re-comffielifled-a-fte-r-a pericd--f---.--...... 

Signature of Patient / Ti  

	

Home Address of.the patient 	
. 	 .• 

4. 	B 

,.4. 

Member - Cum-Convenor 
Special Medical Board 

for Physically 
Handicapped Person, 

Tripu 

t 	
. ItaT

WmBflt 

. 	/ . 

Rrman 
Spe.ciai11edical Board : 	 Specal Meacal Board 

for Phvajl;y °•• - 	 for Physica!y 
Handcd crs6 	 i' 

II. 	' 	 ••. 

'- v o 
Spl.EE.fjr'Rhersons /AGT. 	 S  

Sl.No. 	
.. 

 

_oc. 
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ANNE 

DR. BIMAL .BHAUMIK 
M.B.B.S; M.D; F.I.A.E. 
Medicine, Heart, Lungs, Diabetes & Echo Specialist. 
Fellow: Indian Academy of Echoáardiography 

AMRITA 
JYOTI 

142/1, Motorstnd Road,. 
Agartala Trip.ura-799001 
Phone : 238-1126 (0)1222-5164 (R) 
Mobile : 9436122979 
ConsultatiOn: 
9A.M.-IP.M... 
5P.M. -8P.M. 
Sunday: 
8 AM.- 1 P.M., Evening Closed. 

COLOR DOPPLER ECHOCARD1OGRAM REPORT 

Name.... 	 AgeI Sex 	Wt.9X Ht.9 	BSA 	M2 

Clinical Hist. 

. 

Pulse / 	 HR L 	 BP 

ECHOGENICITY 

RVAW 	RVDd 	IVSd 	LVIDd 1•11 LVPWd Sc RVDS- 	IVSs 	LVIDS . 	.L(PWS 
.5 	 .5-151M 2 	 2-2.8/rn 2 	 1-9-3.2/rn2  

EF 	. DE 	 EPSS 	Ao root J 	Acs ) - 	LA 	 FS 3 3, ivs/Lvpw 	 LAJAO 
515 	172 	 ....i 	152 	12221rn 2  

ESV 'L %s 	EDV 	'9) Mi EF 7-z7 	co 	L) m  Cl 	sv C: £' 	SI 

r'-wo Dimension  

LVAD 	 LVLD 	 LVAS 	 LVLS 	 LVAD 	 LVAS 	LVAD.. 
Epical 	 Epical 	 Epical 	 Epical 	 Saxmv 	 Saxmv . 	Saxprn 

LVAS 	 MVA 	 MVD 	 FS 	.EF 	 EF 	 .EF: 	EDV 
Saxpm 	 Trace 	 Annul 	 Spel 	bpei 	bullet 

t,4. 
 

Oic-c. 	 . 
I AORTIC FLOW 1 	I DOPPLER STUDY 

V2 Max 3?' V2Intg SV2mean22-Acc Slope 	Decel Slope 	AR velo 	Acceltime 	Deceltirne 
1 fr/( 

Ejtime 	VI velof ,  VlIntg /g-VI mean.fEP 	LVOTd 	LVOT(A) 	Ao.root(d) 1 2...) 	MxPG 

Co 	SV '/ AVAVDJA 	 IA 'Continutty 	RF 	AS 	AR 

. 	V .Ltv\ 	 C J 	b 

I MITRA FLOW  

Peak Flow . 	V2intg 	V2mean 	AccI.sI 	Decel.sl 	Acceltime 

Ann.dia 	MXPG 	 P 1 /2t 	 MVA 	Continuity 

MR 	1, 	Mx Velo 	 Vélo Intg 	 Mean velo 

.:-Ray 	 ECG 

M-Mode 	 ALL MEASUREMENTS IN CENTIMETERS. 



V2Mean 

Vi lntg 

PA area 

VA 

Accel Slope 

VI Mean 

Co 

ID 

Decel Slope 

RVOTd 

Cl 

IA 

- 

PRVeIo 	Acctirne 	Deceltime 

PA(d). 	MxPG. 	:. 
sv 	SI 

RF 	RO 	RV 

f PULM FLO 

V2Mxjt 	V21ntg 

Ejtime//iMx 

PR(PG) 	RVOTA 

PVA 	VD 

TRICUSPID FLOW 

VMx, 	V2Intg 	V2Mean 	Accel Slope 	Decel Slop TRvelo 	MxPG 
TVA 	Co 	Cl 	 SV 	Mx velo TR 	 Velo lntg 

SHUNT 

LMITRAL VALUE1 	j ICOLOURFLow J 

MS Jet 	 PISA(d) 	 NQL 	 MVA 	MR 	 Cm2  
MR Jet 	 MRvol 	PISA(d) 	 MR frac 	 NQL 	MR LA= 	MR orifice 

[AORTIC VALVE 

AR jet, 	VC width 	 AR width 	 LVOT(d) : AR(d)= 	 LVOT(A) AR(A)=. 
AS jet - 	b 

LPLUM VALVE j 
PS jet 	 PISA(d) 	 NQL 	 ROA 	 PRlength 
PRjet 	 S  

[ICUSPID VALV} Q- 
TR Jet 	 RA TR= 	 TR 	 Cm 2 	 PISA(d) 	 NQL- 

Shunt j 

J COMMENTS 1 Please Co relate report clinically, Any doubt kindly write for redo 

I" . LVO 	 Jt C4 '\e4S, ( - tA  UJ,t c; 5m) 
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( 	 CENTRAL ADMINISTRATIVE TRIr3UNAL. GUiA1ATI l3E'1CH 

Original Application NO. 	 2001. 

Date of order : This the 1st Day of March',2002* 

The Hcn'ble Mr Justice -Chairman.  

Sri Utpal Sutradhar, 
Carpenter, 
Weaver's Service Centre, 
Ministry of Textiles. 
Agartala. 	 . 	• Applicant 

By Advocate Miss Sankari Das. 

-. Versus - 

JniOn of India, 
represented by the Development Commissioner 
for Handloom. Ministry of Textile, 
Govt. of india(yog E3havafl). 
New Delhi-U. 
DirectOr, Jeavr'S Servthce Centre. 
Ministry of Textiles, 
I.I.HT.CaflpUS, jawahar Nagar. 
Khanapara,GUWahati22. 
Deputy Director. 
Weaver's Service Centre, 
GurkhabaSti, Agartala-6. 
AsiStaflt Pirector.. 
of f ice f the.Developmeflt '-ommissioner 
for HandlQQrflS,..GOVt. of India. 
Ministry of Textiles, 
Udyog l3havan, 
New Delhi-il.' 	 . . 	Respondents. 

Sri A. DebRoy, Sr C .G • S.0 

' 	\ 
ORDER 

S. 	 ... 	CHdWDHURY j.(V.C) 

	

' 	 The controversy raised in this application 

relates •t, the rgulariatiofl of the period spent in 

study and alo legality of theorder dated'28.2.2001 

ref ixing the 'date of substantive date of appointinent 

of the appliqant in the following circumstances. 

The applicant was appointed as a Carpenter. 

a Group C pot in the pay scale of Rs.950-1500/- in the 

Weaver's Service Centre, indian.InstitUte of Handiooffl 

contd..2  

• 	 ' 	 fr' 
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- 	 . - -2-. 

Technology, Agartala against the quota earmarked for 

physically handicapped vide order datec: 8.1 .88 with 

effect from 7.12.87. By order dated 6.6.95 eight persons 

working in the r4eavers Service Centre, IndIan Institute 

of Hand loom Technology under the Eastern Zone were 

appointed in substantive capacity in the post with effect. 

from the date shown against each. The name of the applicant 

appeared at serial N0.7 to the post of Carpenter and the 

date of substantive appointment was shown as 1.4.88. Ahile 

the applicant serving as such he applied fqr admission 

to 3 years DHT course in the Indian Institute of .Handlocm 

Technology at Varanasion non stipendiary basis. ijis 

application was forwarded by the department and accordingly 

office order No.J110l1/1/91.'1S/E-XI dated 26.7.91 

was issued. granting permission to the applicant to •take 

admission on non stipendlary basis in the first year of 

3 years dipidina course of DHT during the academic year 

• 	1991L92. The applicant accordingly left for Varanasi 

• 	tohe knowledge of the authority and joined in the 

Institute. The applicant by his application dated 12.8.91 

wrote to the officer in charge Weavers Service Centre., 

rtala to issue a no objection certificate as was 
? 'Z 

isisd by the authority and also issue a formal relieving 
46 

( 	
cr'derth etfect from 9 8 91 from the 	aver's Service 

• 	Centr€, lAgartala. In this application he mentioned about 
\ 	\ 	•.•. .• 	/ 	/ 	Ii 

\: \ 	•.. JAication dated 9.8.91 for granting study leave 

\ning his course. The applicant completed his 

ourse in due td.me and c ajte back to Agarta la where he 

was also direct•d • to impart training to the trainees 

weavers under Hill Area Project and Project packages 

scheme in addition to his normal duties untilfurther 

orders. The applic ant completed his course and obtain .< 

diplome inHandloom Technology from the Indian Institute 

of Handloom Technology, Varanasi. In the meantime the 

respondents authority by order dated 15.7 .92 CaRW dawn 



I-)! _- 

his application for granting study leave, on the ground 

that he did not complete 5 years of service and he had 

also not completed the period of probation. The applicant 

is getting his salary without any incremerts and by the 

impugned order dated 28.2.2001 the applicant's 'sustantjve 

appointment asia carpenter was refied from 7.6.90 by 

cancelling the order dated 6.6.95 wherein the date of 

Substantive appointment of the applicant was shown as 

1.4.88. In this application the applicant has:'sougtfar.' 
direction on the 
authority for r.egularjsjng the period spent. in study 

and release his aruear which was not paid duringthe 

study period and also prayed for quashing the order No. 

dated 28.2.2001. 

/ 

2. 	The respondents Subrtutted its writtenStatement and 

contested the claim. According to the fespondents the 

applicant Was appointed as Carpenter, a Group C post 'of 

1eaver's Service Centre in a temporary capacity against 

physically hardicapped quota.. it was also admitted that 

by order dated 6 .6 .95 the applicant was made regular. but 

the same order was issued,' through oversig-it and when the 

matter came to the notice of the authority the same was 

corrected by another order dated 2 .3 .20 01 in the form , 

of, corrigendum. it was also stated that the applicant' . ... . . 

was allowed to €ak:' admission into the diploma coi.irse  

at his own risk.ar:I. irjteest and DHT course has n.ô 

relation with the iature of duty of the applicant in any 

- - way. No study leave was granted to the applicant by the r cpent authority vde order cated 15/16.7.92 and as 

pr leaçe ru les the applicant was 0ta entitled to such 	-v 
. 	,leave ahe id tOt'compete 5 yars of regular service. 

rsjondents also stated that no doubt the applicant 

for telieving order and o objection certificate 

but no sudft..order/certifjcate Was issued In favour' :of 

Cbntd. ..4 

AVVOC•• 
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the applicant. In the written statement the. respondents.,... 

mrttiorid that 18 Qays leave was granted tG the appliLant 

wth effect tiorn 12 8 91 to 29 8 91 and aai.n 42 days 

leave without pay was also granted to the pplicant from' 

30.8.91 to 10.10.91. After availing 60 days leave worked 

in the office from 11.10.91 to 8.11.91 and then' left for 

Varanasj on 10.11.91. Thereafter he again jcined on duty 	I 
on 5.5.92 after availing 178 days EOL (without pay) with 

effect from 9.11.91 tc 4.5.92. The applicant worked in''. 

the office from 5.5.2 to 21.7.92.. The applicant again 

left for Varanasi and rejoined the office in 1994. During 

the period for which the app lic ant worked and the period . 

for which E.L Was granted he was paid salaries. For the 

period between 21 7 92 to 1994 no leave vas granted to 

the applicant and from 5 5 92 to 5.5.94 no increment was 

also grinted to birn. 

3. 	. 	I have heard Miss Sankari Das. learned counse.l for 

the applicant at length and also:ir A.Deb Roy, learned 

Sr.C.G.S.0 for the respondents. Miss Das.learned counsel 

£ or' the applicant submitted that the respondents acted 

in a most illegal fashion overlooking the relevant 	' 	0 

consjderatjons.ijss Das sunitted that the for undergoing 

the diploma course In Handloom technology the applicant 

applied through proper channel 	His application was 

forwarded and in due course the appLicant was recommended 

fo\anting admission on a non Stlpendiary basis as per 
0  

theJoxer of the respondents and also issued in the ' 

pub31 interest. There is no justification for not ,glving 
91'te study leave as admissible. Mr Deb Roy, learned 

Sr C .C.S C on the other hand suorni tted that the respon- 

dents rightly rejected the 'study leave of the applicant 

as he did not complete the 5 years regular service 



1) 	.- 

- ----,. 	 .. 

and the period' of probation and referred to t .k 	rules 

relating, to the conditions for grant of study leave. 

Chanter VI of the Central Civil Servjcrs 	(Leave) Rules 

1972 provides copditicns for grant ot study levd. Rule 

52 of the said rules pertains to application for study 

leave. Rule 53 relates to sanction of study leave. 

• 'Admittedly the application of the applicant was processed 

and tl-ereafterthe cornpetent.'authority including the 

respondents, the Government of India, Ministry of Ièxtiles 

cmmmended the applicant for taking admission on. non 

stipend iary basis. Naturally when order was isued the 

applicant joined the course with the knowledge of the'. 	. 

respondents. Under sub-rule S of Rule 50(1) study leave 

may be granted to the Goernment servant who has satisfac- 

torily completed the period of probation and has rendered 

not less than five 	&'ars regular.seie including the 

priod of probation under the Government. The applicant 

was appointed earlier in a substantive capacity vide 	. 

order 6.6.95 and he'vias assigned with higher responsibility. 

Legal pol1cis are laid down in the rules. In the circum- 

stances the respondents Instead of taking a sententious view 

ought to have looked into the substance of the rule and 

necessarily grant him the ,study leave. Mr Deb Roy, learrd 

Sr.C.G.S.0 submitted, that study leave has,also a prescr1ed 

which ordinarily be for 12 months at a time and when 
AD 

:it is a fit case for extending theobenéfit. The applicant; 

,by ' n6w . hd,s already comp]' ted the course arid there was not 

ju6tif1caon for not regnlarising the period of absence 

Jr 	Lents The 	 are accdingly directed to regularise 	is 

leIe4riod by granting him study leave as admissible, 
', -/•.'ot '' 

or' 'In aid of the provision of the leave rules. The 

applicant cannot be 	'denied with increments 	and the 

contd..6 

• 	' 	 • ' 

	 fr c 



due salary only 	the gr;und mentioned. The higher 

education itselt is an asset to the department and the 

department Can u: and take benefit tro his sil1 and 

educational qualficat.ion. I also dc not find any 

justification fc changing the date of substatti're 

appointment of the applicant from 1.4.88 to .6.90. 

The substantive .ppointment Was fixed on 1.4.88 and no 

reason assigned i3 to how it as again changedwithout 

taking the àppliant into confidence. In. the circunstances 

the impugned communication dated 28.2.2001 ref ixing the 

date of substaxtve appointment of the applicant as 

7.6.90 in place. nf 1.4.08 is set aside and quashed. The 

respondents are •irected to regularise the period of 

absenpe during h is training with all benefits of pay. 

and a]1nces. 

The .appliaticn is allowed to the extent indicated. 

The r /sfta1 i how:ver, be no order as to hosts 
'., 	. 

.. . .- . 

- 

Sd/ VICE QiAIRMAN 

b 

.'Tc 

pg 

WPM 
	•; 

. •?,y 

Ulm  

WWI 	 —7/ 

-oc 
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V. I 
CENTRALADMINISTRATM TRIBUNAL,GVARm BENCH 

GAJTI 	 . 

E.P. No.2/2008 in Original Application No.133 of 2001  
• .. 	Date of Order:. This thh Day ofary 2009 

HON'BLE MR.MANOPNJAN MOHANTy, VICE-CHAIRMAN 
Shri TJtpal Sutradhar 
S/o Late Dinabandhu Sucradhar 
Carpenter 	 . 
Office of the Deputy.Djre01. 
Weavers Service Centre 
Ministry of Textile 
Govt. of India, Agartaja 
P.O. -  Shamalj Bazar 
P.S.- West Agart ala 
Pin Code- 799006 (Tripura) 

.. . ....... .

App1icat 
By Advocate: Mr. Adil Ahmed, Mr. Nuruddjn Ahmed and Ms. S. Das Choudhury. 

-RSUS- 	. 

1 	The Union of India 
Represented by the Development 	

. Commissioner for Handloom 
Ministry of Textile 
Government of India 
(UdyogBhava) 
New Delhi- 1i00].. 

.2. 	The Director 	. 
Weavers Service Centre 
Ministry of Textile 
I.I.H.T. Campus 
Jawahar Nagar  

V 	Khanapara, Guwahati- 781002. 

The Deputy Director; 
Weavers Service Centre 
Gurkhabastj Agartala 	V 	

V 

Pin- 799006. 

The Assistant Directr 	 . 	 • 	 V 	 V  

Office of the Development 
Commissioner for .Handjoom 	 . 	

• 	
V V V 	 Government of'Inctja 	• 	 V 	

V 	 V 

Ministry of Textile 	
• 	 V UdyogBhava 	

V New Delhi- 1.10011. 

PT. 	
• 	 V 

By 

V 	

Mr. G. Ba.ishya 	
Rspondents 



Heard Mr. N. Ahmed, learned counsel appearing for the Applicant 

and Mr. G. Baishya, Learned Sr Standing Counsel repiesenting the Respondents 

2, 	O.A.No.1 33 of 2001 filed by the present Applicant was disposed o 

on 1 1,  March, 2002. The relevant portion of the said order dated 1s ,  March 2002 

reads as under:- 

"The substantive appointment was fixed 
on 01 .04.1988 and no reason assigned as to how 
it was again changed without taking the 
applicant, in to confidence. In the circumstances 
the impugned communiCatiOn dated 28.02.2001 
refixing the date of substantive appointment of 
the applicant as 07 06 1990 in place of.  
01 04 1988 is set aside and quashed The 
respondents are directed to regularize the.period 
of absence during, his training with all benefits 
of pay and allowances". 

3 	The Respondents having not gi'ien the requned/conseqUentlal 

benefit to the Applicant, he has filed the present Execution Petition No.2 of 

2008. 

By way of filthg reply in the present Execution Petition No.2 of 
t../ 2008, the Responde'fltS have disclosed that steps were taken by them 

(Respondents) to challenge the aforesaid order dated 01 03 2002 in the Hon ble 

Gauhati High Court and, as it appears, the said Wiit Petition has been mispIed 
-.- - - (at the filing stage) smce November, 2002 It appears that the Respondents took 

/ 	 .. , 
i1tes in the matter since 2002 They even failed to take any action after 

Tipt of notice in the present Execution Petition No 2 of 2008 

1 	 / In the aforesaid premises, Respondents are directed to comply with 

--- 	the order dated it March, 2002 of this Tribunal (rendered in O.A. No.133:.Of 

2001) by  end of April2009 under intimation to the AppIicant 

6. 	With the aforesaid direction, this Execution Petition No. 2 of 2008 

stands 



/ 
/ 
7 	

Send copies of this order to the Applicant and to all the 
Respondents Free copies of this order be Supplied toAdvocates of both 
3ar4es 	 - 	- 

/ 
MR MOHANTY 1: 	

VICE CHAIRMAN V 	/ '- 

'-• ,9V 
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Government of India, 
Ministry of Textiles, 	 . 

	

We&vexi 8ervice C4ntrt 	 . 
Jawahanagar,Khfl9par, 

Guwa.hati-781022 
Phone: 22599. 2303586 Far; 2302599 . 

No. WSC/GAU/Admn1(23/09/ 	 Dated September 18, 2009 

Q!TIC OJR 

The transfer of the following officlais 1 hereby ordered to the Weavrr Service 
W. 

Centiea as mentioned against their nanies 

Nsrne & Designation 	- 	 Place of posting 	Remarks 

S/Shri 	 From - 	To 

J. C. Sarkar 	 - WSC Bhngalpur WSC , Kolkata 	On 
Carpenter 	 . 	b8615 	. 

tiJaj Sutradhar, Carpenter 	WSC Agartala 	1 WSC Bhagalpur In 'public interest 

As the transfer f Shr-I J.C. Sarkar is ordered on down reque8t' ,he iiJ riot be '.. . 

endUed tótransfcrT.A. &joining period etc. in terms of SR. 114. 

This issues with the approvaJ of the competent authority 

(S.P. SINGH) 	: 
Director 

To, 
Shr J.C. Sarkar, Center 

Shn Utpa.l Sutradhar Carpcnte WSC  

Cop) to 	I. The Officer in Charge WSC Bhagalpur/AgBa1a/KO1kata He is requested 
to relieve the above officials immediately with an in struction to 
report for dut) at WSCs concerned as well as to intimate the 
datr of joining by Shri J. C Sa.rlcar and Shri U Sturadhat accolding)) to 
this offlc 

2. The Addl., Development Commissioner for Handlooms, 
Udyog Bhavan New Delhi This has with reference to his letter 
No Al101i/2/200SDCHL/E U dated 17092009 

7. 	 .. 	 7 
3 The Pay & Accounts Office PAO 'Kolkata 

/ 	. 	 . 	.. 
4. Guard fUe 	 . 

.....:
(S S1 f 

Direc or 

 



_ 	 ANNEXURE9' 

GOVERNMENT OF INDIA 	 . 
MINISTRY OF TEXTILES 	 . . . . 

OFFICE OF THE DEVELOPMENT COMMISSIONER FOR HANDLOOMS 	/\ / 
4EAVERS SERVCE CENTRE 

GORKHABASTI KUNJABAN 	 . . ' 	. 	 . 	AGARTALA - 799 006 	. 	 . 	. 'S .. 

No NSC/AGT/Estt 2(2)/08/ 	 Date 18-09-2009 

OFFICE ORDER . 	. 	. 

In pursuance of the Office Order No.WSC/GAU/Admn. 1(23)109/2164. dated I 8-09-2009, 
issued by the Zonal Director, Weavers' Service Centre, Guwahati, Sri Utpal Sutradhar, Carpenter 
of this Office has been relieved from this Centre in the After-noon of .18 th  Séptémber, 2009 
consequent on his transfer to Weavers' Service Centre, Bhagalpur in the same capacity in pub 
nterest. 	 . 

.flri Utpal Sutradhar, Carpenter has been instructed to report for duty to: the OfficerinL 
Charge, Weavers' Service Centre, Bhagalpur. within the joining time, as, admisible under the 
Ru es, 

To  Sri Utpal Sutradhar, 
Carpenter 	 . 
Weavers' Service Centre 	. 	. 	 . 	. . . .,. . 
Agartala.  

The Director (Zonal), Weavers' Service Centre, Guwahati, for information please. ' 
The Officer-In-Charge, Weavers' Service Centre, Bhagalpur, He is requested toiritimate 
this office the date in which Sri Sutradhar reports for duty at his. Centre 	. . 

3 The Additional Development Commissioner for Handlooms, New Delhi.' 
4 The Sr. Accounts Officer. Pay & ACCOUntS Office (Textiles), KoIkàta 

301 Section, W.S.CV., Agartala 	 . 	. ' .. 
Personal file of Sri lJtpal Sutradt".ac,  
Guard file. 	. 	 . 	. 	 . 	 .: 	. 
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Io 
he 1)cvclopiuetil C0Iflhi1iSSiO1Ci 10 Hanlooni, 

Udyog Bhavin, Ne Delhi 110011 

Sub 

Sir, 
I apologise my sell I o l\ iii ing youi valuable time at yuui busiest rnonct as 

I have no offici altei iat ivc but to pi 	to youi good sell foi getting yout kind 

Favc UI for staying 11W WansferellcC.  

I am to in 101 111 yoU lb I have been compelled to wi ite about the oil icc 
oidei No VISC/AGT/Estt 2(2)/08/2236, dated 18/09/09 1 am enclosing heiewith 
An\ 1 

Tht' Sn 
Bcing gt y, you ti ans let d mc as I did contcmpt of cow t 

hi S Sn, 
I am bound to do bontempt of court becasue yoru departnint .informd 

iflC that 'Ai appeal under Artical 226/227 of the constitution, has already been fled 
by the Department on 2-9-02 in the High Cout of Assam at Guwahati vide Si. No. 
111 8 of 2d02, thc maitci hac bccomc subjudicuci bcfoi e the coui lol Law I am 
cnc lostn hei ewUh Anx-2 But Gduha 1-u ti 	gh Coui t said that the Si No 111 $ of 
2002 Uelons t I 1A case 1 am enclosing hciewith Anx-3 

'Fhat's Sir, 
I realised that your ciepartmeflt cheated with iTie. I shall show an submit 

An-3 in ihe CA'T 

I hat's Sn 
W.S.C. Gauhati paid Rs. 2000/- to the advocate as fee for the case No 

1118 of 2002. I amnclosing herewith AnxL4 and 5. 

Tb a Cs. Si i•, 
1 think that \V  C GaulLati has been chcatting with you 

T 4111' s Sn 
If you permit Inc, I shall submit Anx-2,3,4,5 in the C.V1. I have been 

',.";aittillo for Your kind uiloi mctton 
Contu Pagc/02 

il 0CA1  

- 	 S. 



It is interalia herwwith mention that the Director of W,S.C. Gauhati,gotthe 
filing slip as per An> 3 Hi..0 Mt S P Siiu'hm, Diiec toi, W S C , Gauhati infot mcd 

N iu 	lp Is MCA 62 0 .I am ULloslflz Aux-6 

w! . ly I am houud :o apeai La your good sell' for the filing Si ip. 

LU 

know the best. that I studied One years as per your order. But your 
LU LLI LO io 	OI,R iu i tent ACP, GP, Etc 

ad C C ;Ui 	I t o Looni 1'. chnology Ii om 111-1 1 Vat anasi, So 
havoWn Wohn, hr wovi ng S C llOfl In addition to m noi ma! duty I am 

enc losing ILL&( 	iii Anx. / 

i'hats Sir, 

	

ae hc LL 	ke shelici fiom the cfouit of] aw 

That's Sir, 
I hone that seeing afl the documents you will never angry on me. 

I theretore, reque.stto your good Of for staying my. transference Anx-•i. 

I have been waiting for your kind inlormation. 

Da d. 	La 

hc 4th ecteihet .20.09. 

Yours faithfully, 	: 

(U'i PAL S U FRADHAR) 
Cat pcntei, WS C Agatala 

Phone No.:- 99863407173 (M) .. '..." 

The ACidi, 	'o1ieñi Corn niissioi)er 
c9 iioloj'c' L dLUl t1i'l\ e 
Udyog Bha/ari, New LkIh i. (UTPAL SUTRADHAR) 

Carpenter, W.S.C. Aga.rtaIa 
Phone No. :- 098634071 73 (M) 



ANNFXURE--J 1 
To 
The Honourable Textile Minister 
Udyog Bhavan, 
New Delhi - 110011. 	 . 	 . 

Sub :- 	pjayer for getti ng your kind favon.r for staying transfer of 
Sri UJpai Sutradliar, Carpenter, W'S. 	rta1a. 

Sir, 	 . 	 :. 
I apologise my self for disturbing your valuable time at your busiest moment: 

as I have no other alternative but to pray to your good self for getting your kind favour ..... 
above the matter. 	 . 	. ..... 

I am to inform you that Sri Ut.pal Sutradhar, Carpenter W.S..C. Agartalà is 
my only son. His child has been laying on had since 2905 owing to her heatt probleim. 
The child can not travel, I am enclosing here with her dicai certificate. I am seveiity. 
six years old. 	 . 	. 	 . 

I.can not move alone. I have been laying on bed owing to my brain stOke; 

Laying on bed as an old mother, I request t your good self to kindly stay 
his transfer. 	 . 

I am enclosing herewith his transfer copy.. 

Yours faithfully, Dated, Agartala. 

(PUSHPA SUTRADIIAR) .,., 
M1O. Utpal Sutradhar. 

C: irp enter W S.C. Agartal a. 

go  C- 



ANNEXURE 17- 

HOLY CROSS S 	AGAWrALA 
(Affiliated to the CouncU for the Indian School Certificate Examinations - New Delhi) 

P 0 OLJRJOYNAGAR 

W1 	W. TRIPLJRA -799009 

• 	SPES 	 I . 	UNCA  

This is to certi 	that Ma,r / 	 ................................. . 
••FEG NO: 2248 	 .... 	.) / 0 Mrutps 	.dhar 

	

is a student of this school since.. 	........... 
She was admitted in class .... .......... . ................ i-ui! Her date of birth 

16/11/2004 	 Sixteenth according to our Admission Register is ..............(the ..................... 
day of....................Niten hj.idfd 	 ..... 

She is reading in Class 1G .. V/ Her Character is ................... 
I wish ha / her success in life. 

Agartala 

Date?. 
'kYi \% 

PRrp 1  

L 

PRINCIPAL 

010 



L. 

- 	- 	 - 	.. 	_i_,  - 	- Am 

- 34-.-- 	ANNFXtJfE- 13 

HOLY CRC ;s SCHOOL; AGARTALA 
SYLLABUS FOR - 2009 

KG.I 

jUt Terminal ExamLation 
1. English: 	A to Z (Capital and small letters) 
2. SpellIng: 	From New Oxford Modern English Pages 8 - 20 
3. ReadIng: 	From New Oxford Modern English Pages 8-20 
4 Hand writing: Word 
6. Mathematics: 

i) 1-50 in figures 	ii) Missing Numbers (1 - 25) 
iii) Count and write - (1 - 10) iv) From Book pages 3 - 57 
v)From Number Activity: 	100 Pages 5 - 45 

7. Converea n: From My General Activity Book -B Pages 6 - 17 
S. Computer: 	Book Pages: 5 - 19 

Story telling: 	"Tht Thirsty Crow" Rhymes book page no. 39 
Recltatn: 	Rhyr. .es Book Pages 3-10 
Drawing: i) Colour & rt Activity - B Pages 5 - 15 

ii) 	Pen,il drawing Page No.1- 20 
Singing: i) 	Mary had n little lamb. ii) 	Open shut them. 

iii) 	Rolly Polls 	 iv) 	God's Love is so wonderful 
2h14 Terminal Examhiation 
1. Reading: 	Frt"rn New Oxford Modern Elib .Ii Pages 21 - 40 
2.; English 	From New Oxford Modern English Pages 21 - 40 

Han 1  -rit1ng: 	Sentences 	- 
4. StarL 	English: 	brk Book) pa.s: I - 30. 
8. Mathematics: 

i) From Book pages: 58 -- 71, 8 1,83,84,87,88,89,98,99,100,101 
ii) 1 - 10 in words 	iii) 	1 - 100 in figures 

What comes alter and what comes in between a given numbers( 1-50) 
Addition with pictures 	vi) 	Subtraction with pictures 

vii) Count and write (1 - 2' viii) Missing numbers (1 - 50) 
ix) From 'umber Activity: Pages 46-59, 64 - 67 

6., Converstion: Froi.n My General Activity Pages 18 - 29, Rhymes book 
pages 46,47 
7. Computv. 	Bo&. Pages: 23 - 35 
S. Story,  tering: 	"T.' Fox and the grapes."Rhymes book page 41 
9. Recitatioi: 	Rhymes Book pages- 20 -- 35. 
10. Drawing: 	i) 	Colnur & Art pages - 16 •- 28 

ii) 	Per oil Drawing Pages - 21 - 36 
11. Singin' 	i) London Bridge. ii) Yankee Doodle. 

iii) 	He*. we go round iv) 	Out in the Garden 
v) 	Its F. great thing to serve the Lord 

Li 



• 3rd Terminal Examiñation 
ReadLng: 	Fr(,,m New Oxford Modern English Pages 41 - 65 
Eng1is3: 	Frnn New Oxford Modern English Pages 41 - 65 
Hand w?ting:. 	SeL nces 

1. Startir. english: (Work Book) pages - 31 - 56. 

	

. MathematicS: i) 	1-1.)0 figures ii) 1 - 20 in words 
iii) What comes before a . yen number. (1- 50) 
iv) Missing numbers (1-5. v)From Book pages: 90-96, 102-112 
vi)Additicn 	vii) Subtr ..tion 
viii)Number Activity: Paes- 60 - 63, 68 - 72 
Conversation: 

	

	From My General Activity Pages 30 - 33, 36 - 39 
Rhymes book pages 48 

Computer: 	Bck Pages: 36, 37, 44, 45, 49, 51 
S. Story tlIing: 	"The Lion and the Mouse". Rhymes. Book page 42 

Recitation: 	Eok pages: 23 - 33. 
Drawing: 	i) 	Colour & Art pages - 29 - 40 

	

ii) 	Pencil Drawing Pages - 37 - 56 
Singirtg: i) My Red Balloon. ii) Micky on a Railway. 
iii) When you are happy & you know iv) Go tell it on the mountain 
v) Pick up Apple. 

	

- 
- WOfX CROSS SCHOOL ARTALA - 	 HOLY CROSS SCHOOL ACAR rAI A 	 HOE V cR(;Ss SCHOOL,AGARTAIA 

	

S1IIK0VI OR I" VEItM CAMIr'ATPöN- 2009 	 '(*It(t)tJLk FOR 2 15KM gManrtA:uos-iuu, 	 M1l5fltIF Eon " tSnM 	MlntrIflN -2009 

— 	K.G.1 	 K.G.1 	 K.GJ 

r Ut/2009 .. Saturd;. 	nnputer 

I 29LP2! Monda  

31/0,/2009 Thsday 	Reading 
Bandwriting 

01/04/2009 Wedneaday I 	i.rawing / 
Singing 

/04/2009 Friday tiathematics 

04/04/2009 Saturday 	onversatiofl 

06/04/2009 Monday 	_RScitati93L 

08/04/2009 Wednetday 	Story Telling 

4.uni puter Practical will he eondut-d dui ing Class 
Luurs. 

(NiL Once the exam h over, no 	 q Will be laken.J 

----- ---. ..• 

07120094_j Cmo 

/07/2009 Tuesday Story Niling 

/07/2009 Wednesday Readiiig / 
lrndwii0ng - 

3)/07/2009 Thursday Recitadon 

1jp]f2oo9 L 4 
03/013/2009 Monday English 

05/08/2009 Wednesd.y Mnthcma(ics 

—•--, 

07/08/2009 Fridy - Drnwirig / 
- _ 

(iltcr Practical wil he cnduted during Class 
Hotvs. 

/!.,•. Once the exam is over, no re-test will be taken] 

23 / 11 / 2009 1 	Ntondav Cornputer 

— --H 
24/11/2009 Tuesday Reading! 

- Handwrjg 

Story Telling 25/11/2009 	Wednesday 

26/11/2009 Thuar1ay Recitation 

27/11/2009 Friday Convcraation 

30/11/2009 . 	Monday English 

02/12/2009 Wednesday Drawlng/ 

OJI2JQ Friday Mathematics 

Computer Practical will he c,inducted during Class 
FlourS 

!N.8. Once the exam i.r over, no re-test will be taken. 

ATO 



1' 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 	- 

GUWAHATI BENCH 

IstafrJoTtftund 	IN THE MATTER OF: 

O.A. No. 218/09 

2' 	JN 
IL 

Guwahati B$flCh 

Sri Utpal Sutradhar 

...Applicant 

• 	vs- 
U.O.I. & Ors. 

I 	OnIA-\-~ - 
. 

 / 	Courirccr 

..Respondents 

-And- 

IN THE MATTER OF: 

Written Statement filed on behalf of the 

respondents 

I, Sri S.P. Singh, S/o Late Sita Ram Singh, aged about 59 years, presently 

working as the Director, Weavers' Service Centre (Zonat), Ministry of Textiles, 

Government of India, I[HT Campus, Jawarharnagar, Khanapara, National Highway-

37, Guwahati-22 , do hereby solemnly state as follows: 

That I am the Director, Weavers' Service Centre (Zonal), Ministry of 

Textiles, Government of India, IIHT Campus, Jawarharnagar, Khanapara, National 

Highway-37, Guwahati-22. I have been impleaded as party Respondent No.3. A 

copy of the Original Application has been served upon mc and I have gone through 

7 the same and understood the contents thereof. I am conversant with the facts and 

0 
 circumstances of the case. I have also been authorized to file this Written 

Statement on behalf of the other Respondents. 

,s 
That I do not admit any statements made in the Application and, save and 

except those statements that are admitted to be true by the humble answering 

Respondent, the rest may be deemed as denied. 

31 	That before traversing the facts of the case as put forward by the Applicant 

in the Application, the humble answering Respondent would like to place before the 

Hon'ble Tribunal the brief facts of the case: 

BRIEF FACTS OF THE CASE: 

3.11 That the applicant was appointed as Carpenter in the pay scale of Rs. 950- 

1500/ i the Weavers Service Centre ('WSC' in short), Agartala vide office 



2 	 28 JAN 2010 

1% ah9t( Bench 

Memorandum No. WSC/GAU/Admn. 1(23)/87/3148 dated 24.11 .8iiTtFj3hysically 

handicapped quota as the applicant had 25% permanent physical disability. He was 

• 

	

	appointed vide order dated 08.01.88 with effect from 07.12.87. It is to be, noted 

that the applicant is less than 40% handicapped and he is not deserving of any 

• 	concession under the law. 

3.2] That the applicant since his posting at Agartala is continuing in the same 

station for a long 22 years and therefore vide office order no. WSC/GAU/Admn-

1(23)109/2164 dated 18.09.09, the respondent no. 3 transferred one Sri J.C. 

Sarkar from WSC, Bhagalpur to WSC, Kolkata and the applicant from WSC, 

Agartala to WSC, Bhagalpur. 

3.3] That, thereafter, in pursuance of the above order dated 18.09.09, 

respàndent no. 4, i.e. the Assistant Director (I/C) of .  WSC, Agartala, vide Office 

order no. WSC/AGT/Estt/2(2)/08/2236 dated 18.09.09relieved the applicant from 

the WSC, Agartala on the afternoon of 18.09.09 consequent on his transfer to Wsç, 

Bhagalpur. 
/ 

3.4] That transfer and posting of the applicant at WSC, Bhagalpur is in public 

interest. Transfer is an incident of service and it is absolutely false that due to filing 

of contempt case he wastransferred. The contempt proceeding was in an separate 

issue. As per the transfer policy, an employee can be transferred after five years 

service in a station. It is not that there is a violation of any guidelines or transfer 

policy of Group 'C' and 'D' employees. The said transfer order was in fact issued 

after due approval of the competent authority. 

• 3.5] That there is no mala fide intention in making the transfer order of applicant 

from WSC, Agartala to WSC, Bhagalpur. It is not a matter of right of employee to 

continue in a station for long period of time at his choice. The department is the 

best authority to judge whom and where to be transferred. 

3.6] That the applicant represented his grievances against the said transfer order 

directly to the Handloom Commissioner by representation dated 24.09.09. The 

applicant in fact has violated the official procedure and CCS (Conduct) Rules, 1964 

• 	•• 	 read with DOP&T O.M.dated Ui.ii. 	containea in instruuuiis 	[it viu ILLI 

• . 
	

44/14/99-DCHL/EStt.iI dated 13.07.05 sent by the Deyelopment Commisiôner 

(Handlooms) to the Directors/Officers-in-charge of all WSCs/IIHTs by making the 

representation directly to the higher authorities, that too, without making any 

representation to his immediate superior officer or head of his office or through 

• 	. 	propef channel. 	 . 

3.7] Thateveri the applicant's mother made a representation dated 09.10.09 to 

the Hon'ble Textile Minister, Government of India although Rule 20 of the CCS 

4 
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28 JAN 2010 

• 	 l 	Guwahati BOflCh 

I 
(Conduct) Rules, 1964 as well as instruction contained in 

specifically prohibited and discouraged relatives of government servant to make 

representation in service matters acting the goyernment servant. It was provided 

as per the said Rules that representations can be made by relatives only in some 

exceptional cases, in which because of the death or physical disability, etc. of the 

Government servant,, it is impossible for the Government servant himself to submit 

a representation In the instant case, it is very much apparent that the applicant 

having the physically disability only_25% and having himself made representation 

dated 24.09.09 earlier to higher authority was fully capable of making the 

representation himself. Therefore, the exception is not applicable in his ease and he 

violated the norms and procedures set down for making representation to higher. 

authorities. Thus, the applicant violated Rule 20 of the CCS (Conduct) Rules, 1964. 

4. 	REPLY TO THE FACTS OF THE CASE: 

4.1] That with regards to the statements made in paragraph 4.1 of the 

application, the humble answering respondent begs to offer no comment. 

4.2] That with regards to the statements made in paragraph 4.2 of the 

application, the humble answering respondent begs to state that the extent of the 

disability of the applicant is only 25% as the Annexure 3 of the O.A. itself states. 

However, the Ministry of Welfare's Notification No. 4/2/83-HW-III dated 06.08.86 

states that for a person to be eligible to any concessions/benefits, the minimum 

degree of disability has tobe at least 40%. Hence, the applicant with only a 25°h 

• 	disability is not entitled toany concession/benefits. 
Copy of the relevant portion of the notification 

dated 06.08.86 is annexed, herewith and 

marked as Annexure-A. 

4.3]' That with regards to the statements made in paragraphs 4.3 and 4.4 of the 

application the humble answering respondent begs 'to offer no comment. However, 

he does not admit any statement contrary to records. 

4.4] That with regards to the statements made in paragraph 4.5 of the 

application, the humble answering respondent begs to state that the order passed 

by the Hon'ble Tribunal in O.A. NO. 133/01 has now been implemented' by 

regularizing the 'period of absence during his training period from 22.07.92 to 

• 	• 05,05.94 by the order No. WSC/AGT/p-(61)/09/2210 dated 14.09.09. Further the 
-: 	• 	;. financial benefits like increment, for' the 'said period has also been granted in the 

• - 	. • 	said order. l±urther  in the said order, it was also observed that the leave application 

pertaining to the period from 22.07.92 to 05.05.94 had not been found and they 

same had been found subsequently and placed in the records of the concerned file j 

S 
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Therefore, the respondents have complied with the Hon'ble Tribunal's orders 

in O.A. No. 133/01 and E.P. 02/08. Thus, there is no question of pressurizing the 

applicant.  
Copy of the letter dated 14.09.09 is annexed 

herewith and marked as Annexu re-B. 

4.5] That with regards to the statements made in paragraph 4.6 of the 

application, the humble answering respondent begs to offer no commentas they 

are matters of record. However, he does not'admit' any statement contrary to 

records. 

4.6] That with regards to 'the statements made in paragraph 4.7 of the 

application, the humble answering respondent begs to state that the applicant in 

fact has violated the official procedure and CCS (Conduct) Rules! 1964 read with 

DOP&T O.M. dated 01.11.99 contained in instructions sent.vide letter no. 44/1/99-

DCHL/Es.tt.II dated 13.07.05 sent by the Development.COmrniSSiofler (Handlooms) 

to the Directors/officers-in-charge of all WSCs/IIHT5 by making the representation 

- 

	

	directly to the higher authorities, that too, withgut makin any representation to his 

immediate superior officer or head of his office or through proper channel. 
Copy of the aforesaid instruction dated 

13.07.05 is annexed herewith and marked as 

- 	 Annexure-C. 

4.7] That with regards to the statements made in paragraph' 4.8: of the 

application, the humble answering respondent begs to state that the applicant, 

being a government servant, was required to address any grievance though the 

proper channel.to the appropriate authority. Instead his mother chose to submit a 

representation before the Hon'ble Textile Minister, Government of India although 

Rule .20 of the CCS (Corduct) Rules, 1964 as well as instruction contained in letter 

dated 13.07.05 ,(AnnexureC. to the instant written statement) specifically 

prohibited and discouraged relatives of government servant to make representation 

in service' matters acting the government servant. It was provided as per the said 

Rules that -epresentations can be made by relatives only in some exceptional 

cases, in which because of the death or physical disability, etc. of the Government 

servant, it is impossible for the Government servant himself to submit a 

representation. In the 'instant' case, it is very much apparent that the applicant 

having the physically disability only 25P/o and having himself made representation 

dated 24.09.09 earlier to higher authority was fully capable of making the 
representation himself. Therefore, the exception is not applicable in his case and he 

violated the norms and procedures setdown for making representation to higher 

authorities. Thus, the applicant violated Rule 20 of the CCS (Conduct) Rules, 1964. , 
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4.8] That with regards to the statements made in paragraph 4.9 of the 

application, the humble answering respondent begs to offer no other comment 

except to state that transfer is an incident of service and no government servant 

can avoid it on the ground of inconvenierce cause to him or his family. 

4.9] ,That with regards to the statements made in paragraph 4.10 of the 

application, the humble answering respondent begs to categorically state that there 

was no absolutely mala fide intention on the part of the respondents in transferring 

the applicant to WSC, Bhagalpur. The respondents have not victimized the 

applicant in any way in transferring the applicant from WSC, Agartala to WSC, 

Bhagalpur. 	S 	 S 

Further, the Section 20 of the Administrative Tribunals Act, 1986 declares 

that only after exhausting other alternative remedies can an applicant approach the 

Hon'ble Central Administrative Tribunal. Even the applicant has stated, "As such 

finding no other alterhative the Applicant has compelled to approach this Hon'ble 

Tribunal for seeking justice into the matter." However, at,this point, it is crucial to 

note that only two representations were submitted, one by the applicant and the 

other by his mother, seeking to stop such transfer. But the applicant by-passed the 

proper channel by submitting his representation directly to the Development 

Commissioner (Handloom) rather than to the Zonal Director, the respondent no. 3 

in this case. This act of the applicant is actually treated as an unbecoming conduct 

as highlighted in the letter dated 13.07.05 (Annexure-c. to the instant Written 

Statement). The next representation was made by his mother, which calls for no 

action on the part of the respondents as highlighted by the same letter dated 

13.0705. Therefore, in essence, he has not made a single proper representation 

through proper channel to the proper authority. Therefore, the applicant has 

definitely not exhausted the other alternate remedies before approaching this 

Hon'ble Tribuhal which itself is groundfor dismissal of the O.A. ' 

4.10]'That with regards to the statements made in paragraph 4.11 of the . 

application, the humble answering respondent begs' to state that the government is - 

extending all possible medical assistance to the employees and to their families 

under the rules. However, priority has been given to condition of the service and 

administrative reason for posting' of a person in differnt offices.  

4.11] That with regards to the statements made in paragraph 4.12 of the 

application, the humble answering respondent begs to state that the transfer was 

not done with the purpose of barring him from continuing his Contempt Petition No. 

8 of 2009 pending before the Hon'ble Tribunal. The respondent no. 3 had received 

a letter from the office the Developrrent Commissioner (Handloom), New Delhi vide 
S 

	

	 No. C18014/1/2001-DCH/E5tt.11 dated 29.07.09 directing the respondent authority 

to comply with the order of the Hon'ble Tribunal in O.A. No, 133 of 2001. The 
-1(70)/2008/171820 respondent no. 3, vide his own letter no. WSC/GAU/HC/US  

5' 

S 	 S•,S 	 5 ' 	 • 	 , 
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dated 06.08.09, enclosed the letter dated 29.07.09 and forwarded the same to the 

Officer-in-Charge, WSC, Agartala with the request that the necessary action be 

taken on top priority basis in accordance with the order passed in O.A. No. 133/01. 

The copy of the said letter was also sent to the applicant. Therefore, the applicant 

well knows that the order of the Hon'ble Tribunal in O.A. NO. 133/01 has been 

complied with and hence there is no necessity to bar the applicant from proceeding 

with the contempt proceedings as the order of the Hon'ble Tribunal has been 

complied with. The applicant's transfer was done only on need-basis and in public 

interest. 
Further, as regards the applicant comparing his tenure with that of others, it 

has to be noted that the applicant himself has remained in the same posting for 

long 22 years from 1987. It is not as if he has remained in one posting only for 2-3 

years and the rest have remained for 30 years or so. Moreover, even the transfer 

policy of the department regarding Group 'C' and 'D' employees dated 20.05.97 

states in clause (2) that as a principle, the transfer of an employee should not be 

made before five years. In fact, transfer before five years is also not precluded. 

Clause (2) of the said policy further stated that where it is done earlier for 

administrative reason, case should be referred to head quarters for relaxation with 

full justification. Therefore, when a person has stayed in the same post at the same 

place for long 22 years, it provides scant justification to compare the period of 

posting with others and then claim that he should be allowed to stay in the same 

posting even further. It hardly needs to be pointed out that transfer is an incident 

of service and no one can avoid it giving an excuse that someone else is working in 

the same posting, that too in another place, for a longer period. 
Copies of the letters dated 29.07.09 and 

06.08.09 and the transfer policy dated 20.05.97 

are annexed herewith and marked as 

Annexure- D, E and F respectively. 

4.12] That with regards to the statements made in paragraph 4.13 of the 

application, the humble answering respondent begs to categorically deny that the 

respondents are resorting to colourable exercise of power to harass the applicant. 

4.13] That the humble answering respondent begs to deny the statements made 

in paragraph 4.14 of the application. Rather, the applicant violated the rules and 

procedures envisaged under the CCS (Conduct) Rules, 1964. Further, the 

statements so not in any way relate to transfer. 

4.14] That the humble answering respondent categorically denies the correctness 

of the statements made in paragraph 4.15 of the application. All the actions of the 

respondents have been strictly in accordance with the rules applicable to a 

V .:  government servant. 

' 	 . 	 V 	•V 	 VV 

• 	 : 	
• . 	 ;•••;:. 

' V 	 V 	 • 	

. 	 V y. 	;• 	.,. 	 •V '• 
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4.15] 
That with regards to the statements made in paragraph 4.16 of the 

application, the humble answering respondent begs to submit that transfer is an 

incident of service and the authority is the best judge it decide to whom or where 

employee shall be transferred. Further the applicant in the instant case violated the 

norms and procedures1 more particularlY, Rule 20 of the CCs (Conduct) Rules, 1964 

and the O.M.s of the Government of India. The applicant in fact continued in his 

service in same station for long 22 years i.e. from 1987 since joining in service. 

There is no violation of transfer policy of Group 'C' and 'D' employees on the part of 

the respondent authority. There is no mala fide intention on part of the respondent 

authority rather the applicant expressed his unbecoming conduct as stated in the 

foregoing paragraphs and as such, the Hon'ble Tribunal may be pleased not to 

interfere with the transfer order inasmuch as the present O.A. is prima fade not a 

fit case for interference by the Hon'ble Tribunal. 

4.16] That with regards to the statements made in paragraph 4.17 of the 

application, the humble answering respondent begs to state that application is not 

filed bona fide, having no merit at all and is liable to be dismissed by the Hon'ble 

Tribunal. 

5. 	GROUND FOR RELIEF WITH LEGAL PROVISIONS: 
No grounds are made out for the interference of the Hon'ble Tribunal. ol 

Para 6 and 7 need no comments. 

Prayer 
In view of the above stated facts and circumstances the O.A. 

being devoid of merit is liable to be dismissed with cost. 

Db hKNT  
a P. Sinh 

rcctCT(&Z) 

Government of India 
Ministry of Texti'es 

Weavers Service C&,iitre 
I. I. H. T. Cemp 

iewehornagar, Khcnopare. 

- 
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•r. 	•• 	 :, 	 • 

• 	.,. 	 •.•... 	 ., 

	

• 	•. 	• 
• y 	 • 	 .. 	 • 



-1C--- 
• 	 8 	 ntrat 

2.B JPM 2010 

VERIFICATI91( 
	Guwah 9ct 

I, Sri S.P. Singh, S/o Late Sita Ram Singh, aged about 59 years, 

presentlY working as the Director, Weavers' Service Centre (Zonal), Ministry of 

IIHT Campus, Jawarharnagar, 	 National  
TextileS, Government of India,  
HighwaY-371 Guwahati-22 , do hereby solemnlY state and verifyaS follows: 

That 	the 	statements 	made 	in 	paragraph5 

true to my knowledge and 

the statements made inparagraPhs 	
11 

being matters of record are true to my information derived therefrom and the rest 
n'ble Tribunal. I have not su1pressed any 

are my humble submissions before the Ho  

material facts. 

And I sign this verification on this the Q'daY of JanuarY, 2010. 

S. P. Siugh 
• Directhr (El) 

GVW 

Ns$,isTs  
'. 



PHYSICAY HANDICAPPED PERSONS 369 I 	 I 
 iththe enacent ofus law, it has become necessary to chge the / 	 I I 	

of Persons with Disabiliftes, SO that the same is m ime with Sethon CHAPTJ.R 28 	 3 	Llove mçntioned Act 

PHYSICAjLy HANDICAPPED PERSONS 	b 	
en ti 

. • Vation in posts/sei-vjc;es under the Central Government would be as 

	

I. Change in definition of "Persons with Disabilities" — Attention of 	 t&lkn Section 33 of the Persons with Disabilities (Equal Opportunities, 

	

the Ministry of Agriculture, etc., is invited to the instructions contained j. 	 *I of Rights and Full Participation) Act, 1995. These categories of this Department's Office Memorandum No. 39016/6/77-Estt. (SCT), dated • 	 •• • • 'as under:— 4-11-1997, No. 39016/24/80-Estt. (C), dated 1-12-1980 and No. 39016/i 
24/80-Estt. (C), dated 30-12-1980, wherein reservation in Groups 'C' and 'D' . 	 •. Q) Blmdness or low Vision; osts/services for the physically 	 been made to the, 	 Hearing impairment; extentdicated below -

Locomotor disability or cerebral palsy.  Category of the handicapped 	 % ofsfl 	 JI bases of Oflhopaethcally handicapped persons 
(1) 	 would be coy- 

.ereci under the category f locomotor disability or cerebral palsy.) The Blind 	 •' I %  (2) The Deaf 	 . 	 ' JiAccordingJy, in paia] modification of this Depaent's Office 1% 	 • 	No. 39016/6/77-rSft. (SCT), dated 4-111977, No. 39016/ (3) The Orthopaedically handicapped 1 	 % 	
•(C), dated 142-1980 and No.39Ol6/24/8EsU (C), dated 

	

• 	 p,. it has now been decided that the benefit of three per cent reserva- 

	

2. Each category of disability has been divided into four, groups as • 	Pe1 'ices under. the Central Government, wherever admissible, would under— 	 - 	• 	 le for the 2  above-mentioned three categories of persons with disabili- 
Y00 of one per cent, reservation for each category. Mild 	 — less than 40 

Moderate 	 40% and abov 
%; • 	

• i. ach catego of disability as mentioned in Para. 6 above would con- - 	 e; 	• 	 ry 
ided into four groups as mentioned in Para. 2 of this lefter. Fuher, Severe 	 — 75% and above;

concessions/benefits including employment under the Central (a) ProfoundJtotai 	- 100%.
would continue to be available only to those falling under the 

	

• 	 . 	ies. given at (b), (c) and (d) of the aforesaid paragraph. The minimum 

	

3. According to the instructions contained in the Ministry, of Welfare's 	 - eof disability in order for a person to be eligible' for any conces- 

	

--Notification No. 4/2/83-HWrIJ dated 6-8-1986, v rious concessions/bene 	 ni/benefits would continue to be 40%. fits, iclid 	1o•e under the Central Government, are avaxa e.only 
p 	of Per• & Trg., O.M. No. 36035/98 7E (Res.), dated the 4th June, 1998. 

rai 	
) 

to those ling under the categones mentioned at (b), (c) and (d) in the re- // ceding 'pajagraph The minunum degree of disability has also been prescribe 	 2 Cupojidated Instructions regarding reservation for the physically order for a person tube e i i e ory concessions7fit'- 	 dicqpped persons in various posts/servites under Government —The 4. Section 33 of the Persons with Disabilities (Equal Oppo 	itie , • 	 ib1is so far issued on the subject have been consolidated and 

	

Protection of Rights and Full Participation) Act, 1995, provides that every • 	 •.'• 

	

appropriate Government shall appoint in every establishment such percentage . 
	: • L lication 	' 	 t 

	

of vacancies not less than three er cc or persons or class Of persons with '1 	 ••PP 
di9bility, of which one pe cent eac shall' be reserved for persons suffering 2• 

 om— 	
'  (i) Blindness or low vision; 	 .:-, 	 -:l4: The reservation: of posts should be made separately for each of the ' 	' 	. •;. 	

esaid three categories of the phyrically handicapped pórsons'but provision 	. (ii) Hearing impairment• 

	k9h 	

e for inter se exchange of vacancies if candidates belongingto a  -• 	 ry of persons are not available or if,the nature of vacancies an office ('it) Locomotor disability or cerebral palsy; 	 • ' 	 ch' that a given categry of persOns cannot be employed. If, in any year, 	crf in the posts identified for each disability, 	 Director (E.z) :. -- 	va'dcies reserved Thr these cütegOries are not filled, the reservations 
MA-24 



/ 	 GOVERNMENT OF INDIA 
MINISTRY OF TEXTILES 

/ 	 OFFJC OF THE DEVELOPMENT COMMISSIONER FOR HANDLOQMS 

WEAVERS'SERVICECENTRE 
GPRKHABASTI, KUNJABAN 

AGARTALA - 799 006 

	

No.WSC/AGT/P-(1)/09/2f 	 . __e: 14-09-09. 

To Gert 
Director (E.Z), 	. 

 Weavers' Servie Centre 	. 	 W. 	, 
Guwahati. 	 . 	 . 

7. 	L\)fl1fl 

Sub: Execution of petion No. 2/08 in O.A. No. 13312001-Utpal 
Sutradhar Vs Union of India & other-reçarding. . 	. 	Guwahati BOflCh 

Sir, 	 . 	 . 

Kindly refer to your letter No. WSC/GAU/HC/US-1(70)200811718 dated 6/7-08-09 and No.C-
-18014/112001-DCHIE.11 dated 29-07-2009 of office of the D.C:H., New Delhi, on the subjected cited 
above. In this context, while gQing through the service records of Shri Utpal Sutradhar, Carpenter it 
is observed that the leave application pertaining to the period from 22-07-92 to 05-05-94 (E.O.L.) 
was not found and the same has been now obtained and placed in the records of the concerned. 

The leave period mentioned as below are herewith regularized and necessary entries made 
in the service book of the concerned as per the norms and direction given by. the Central 
Administrative Tribunal, Guwahati Bench vide original application No.133 of 2001 and date of order 
01-03-2002. The inancial benefits like increments for the said period etc. also have been 
regularized and send to the Pay & Accounts Office (Textiles), Kolkata for further payment to the 
concerned.  

E.L. 18 days w.e.f 12-08-91 to 29-08-91. 
E.O.L. w.e;f. 30-08-91 to 10-10-91 reported for duty on 11-10-91. 
Attended duty w.e.f. I1A0-91 to 08-11-91 during vacation of Institute. 
E.O.L. w.e.f. 09-11-91 to 04705-92 and reported for duty on 05-05792............. 

V. 	Attended duty w e f 05-05-92 to 2 1-07-92 
vi. 	E.O.,L. w.e:f. 22-07-92 tO 05-05-94 reported for duty on 06-05-94 	.-., 

This is for your kind information/perusal and necessary action at your end, as per rules and 
norms. 

Yours faithfully 
DrCct0T 

End: As above 
Sin 

VCA 	 - 
(S. ARUN KUAAR PANDU) 'I.\', 

OFFICER-IJ-CHARGE 

The Hon'ble Vice Chairman, C.A.T., Guwahati Bench for information and. kind perusaL 
The Development Commissioner for Handlooms, New Delhi for information. 
Shn Utpal Sutradhar, Carpenter, W.S.C., Agartala. 

dtIi. 

.. 



NO.44/15/99-DCHL/EStt.1I 	 - 
GOVERNMENT OF INDIA 

• 	 MINISTRY OF TEXTILES 
OFFICE OF THE DEVELOPMENT COMMISSIONER FOR HANDLOOMS 

New Delhi, dated the 1 	July 2005, 

To 

The Directors /Offlcers-Ifl-Charge of all WSCs/IIHTS. 

Sub: Representations from the Officers/Officials In aninectlofl with service 
matters - procedure regarding. 

F 	You are aware that In Its obligation to the public, the Government has 
to ensure that the employees behave themselves, enforce disdpllfle and 
promote loyalty for the sake of smooth conduct of . public administration, 
prevent corrupt practices and punish errant, employees through appropriate 
disciplinary measures. Conduct of the Government servants, while In 

...serv sqPVc!fled by the Central avli Servlces(COflduct) Rules, 1964. 

1
Breach of the proIsionscontalfled -under CCS(Conduct) RuJes attracts, 
disdpllnary action against the.erránt Government s&váht and .. if found gullWi 
minor or major penalties, for.good and sufficient reasons, may be Imposed 
against, him. However, It has been noted that of the Officers.& 
members of staff working in wSCs/IIHTs are involved in the following mis 
conduct, which Is unbecomlAg of a Government servant and attracts 
disdpltnary action against the erring employees :- 

(I) Under Rule 3-C(26) of the CCS(Conduct) Rules 1964 read with DOP&T 
O.M.No.11013/7/99-EStt.(A) dated 1 November 1999, 

"a Government 

gervant who wishes to piwss a claim or to seek redrew of a 
grievance, the proper course for him' Is to .. address his Immediate 
official superior, or the Head of his office or such other authority at 
the lowest level as he Is competent to deal with the matter.. As such, 
submission of represntatloflS directly to higher authorities by-
passing the prescribed channel of co,nmwilcatlOn, has to be viewed 
seriously and appropriate disciplinary actionthould be taken against 
those who violate these instructions as It can rightly be. treated as an 

te dIsdpIliJa unbecoming conduct. Appropria 	Y action may be taken 
against those who violate these instructions" It has been observed 
that some officers and members of staff working In WSCS/IIUTS are sending. 
& addressing their representations directlY to this .offlce. In connection with 
their seMce matters, white the authoritY competent to deal with such cases 
Is the Cadre COntrxlllng Authority I.e. the concerned Zonal Dlrector(WSCS)/ 
DIrector(IIHT) or such representations/applicatIons should be routed to this 
office through the concerned Zonal Dlrectors(WSCS)/ Director(IIHT) only.. 

/j3h 
- 	Diretdr () 

Cent r 
I_q iif 	rqq 
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LA Under Rule -20(4) of the CCS (CofldUCt) Rules, 1964 rd with M.H.A. 

O,MNO,2.5/2h/635( dated 19th September 1963, 
no notice houid be 

Cake n of a represefltatbohl on service matters submitted by a relative 
of a Government servant. The only 

ceptlOflS may be In which 

because of the death or physical dIsabllltY 
etc., of the GOverflmaflt. 

servant, It is impossibk for the 
GoVerflIflWt servant bln,seIf. to 

submit a it has been noted that some of the 
office1S/OfflC1a are submlttlfl9 their epreSeflt0h1 on serviCe matters under 

the signature of their spouse/fa h&/m0the etc. under ImpreSSl0I' that such 

representations shall be taken care of by the concerned Authorities, while no 

action is called for on such representations.
0 

It has also been experienced that'the officers 	a)pIeS of their 
and members of staffof 

WSCS/IIHTS are In the hablt •of sending advance  
app IcatI0flS/rePmthtib1 to Head Office causing unnçeSSarY piling up of 
such letters. Action on such letters are taken only aft& comrflefl/ 
recommefldatI0 of concemed forwardlfl9 authorities are received. . It has 

• ais 	
noserve that In many cases remflflC0ns' oom(flefl of 

concerned authWT0t' 	
-it-ni------_IsccUrage 

the offlcers/memb 	
of staff sending . advance 
to Head Quarter. However, you may ensUre 

that such applicatiOns1 represefltt100s received iA your offlceare attended 
promptlY and. replied also. If need be, you are free to forward any such 

represefltat10fl/to Head Offlce0a50w1th0Ut.
'0° 

& clrcumStal) 	
of the case, aiongwtth your'COrnrnent5/V5 & ,ule

-PósittOfl 

etc. You would appreciate that prompt action or disPOa1 
of such 

applications1 repreSenthtiO at your end, as the case may be, will hardly 

leave any area of scope for the officers and members 
of staff to submit their 

representations directly & In advance to Head Office. 

Thss may be brought to the notice of all concerned for strict 

compliance. Any deviatlofl to the provl&IQflS contained in.. CCS (Conduct) 

RiiLe & above, shall' be viewed seriouSlY :.. attract stringent. dLc1p1lflY 
proceedings against the errant Government servant, If found guilty 

Yours falthllY, 
o - 	 0 	 4 	 0 	 •. 

0 	 • 	

• V • 	 ( B.K.Slflha) 

Development. Conim lone 	ndlooms) 

(4 ##(4 	 2 R 

0 
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No.C-18014/l/2001-DCHJEstt. ' 7 
Government of India 	 q.8 
Ministry of Textiles 	 • ,ATL Office of the Development commissioner for Han Ioom 

UdyogBhavan New,Delhi 
Dated the 2  cb July, 2009 

To 

/ShriS.P.Singh 
Director 
Weavers' Service Centre: 
Jawaharnagar, Khanapara 
Guwahati-781 011. 

Sub: Execution of Péfition No.2/88 in O.A.No.133/2001 - Utpal Sutradhar V/s. Union 
of India & Others - Reg. 

Sir, 

Please refer to your letter No.WSC/GAU/CAT/EJS-1(70)/08/1376 dated the 9 th  
July, 2009 on the above cited subject. 

2. 	In this connection you arei directed to comply with the order dated 1st  March,2002 
passed by the Hon'ble Central Administrative Tribunal, Guwahati Bench, Guwahati 
rendered in OA.No.i33 of 2001 immediately as, advised by Ministry of Law &, Justiäe 
(Department of Legal Affairs), Shastn Bhavan, New Delhi While implementing the 
order, Shri Utpal Sutradhar's seniority position in the list must not be hampered in any 
case and this should be in order. Further, the Action Taken Report must be submitted to 
the undersigned. This may please be treated as most immediate. 

Yours faiil1y, 

Director (El.) Addi. Development 
aifKumar Jha) 
for Handlooms 
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BY FAX 
Government of Intha 	/ 	eT9 

Weavers' Service Centre 
IIHT Campus 	

.M; 7111 Jawcthar Nagar, lthcinapara 

PH: 

No. WSc/GAU/Hc/uS-l(70)/2008/, 	 bated August 6, 2009 
To, 
The Officer-in-Charge, 
Weavers Service Centre, 
Agartalo 

Sub: Execution of petition No. 2/08 in O.A. No. 133/2001- Utpal 
Sutradhcr Vs Union of India & other - regarding 

Sir, 

Please refer to the subject cited above. In this connection , I am forwarding 
herewith a copy of letter received from the office of the D.C. (Harrdlooms), New Delhi vide 
No. C-18014/1/2001-6CH/E-J:r dated 29-07-09 directing the respondent authority to 
comply with the order dated lSt;r March, 2002 passed by the Hon'ble Central Administrative 
Tribunal, Guwoiiafi Bench ,&uwahaf I rendered in O.A. No. 133 of 2001 immediately as advised 
by Ministry of Law & Justice (Department of Legal Affairs, New Delhi. The copy of the 
order is already with you. Hence , you are requested to take necessary action on top priority 
basis in accordance with the order passed on dated 01-03-2002 by the Hon'ble 
Central Administrative Tribunal, Guwahati Bench, Guwahati on the following points viz; 

(i) 	Arrange to regularize his period of absence during training by 
granting him Study Leave as admissible , or in aid of the provisions of the leave rules. 

(2) As the powers for granting the study leave is vested with the 
Ministry//beper-h'ncnt of the Central Government, you may please obtain the application 
from Shri U. Sutradhar, Carpenter if not submitted earliei" of your office and forward the 
some to the concerned authority for necessary action. After necessary regularization of 
period of absence, periodical increment due w.e.f. 5-5-92 to 5-5-94 may  be granted at your 
end and arrange to release all benefits of pay  & allowance as per rules. 

S. 	 Yours faithfully, 
End: Asabove Director (E.Z) 

(5.P. SThbH) 
Director 

Copy to: 

1. The Addl. Development Commissioner for Handlooms, Udyog 
Bhavan, New Delhi 110011 for his information.. 

2. Sri Ufpal Sutrodhar, Carpenter, W5C., Agartala f or his information. 

(5.P.SH) 
Directorj 

-- 	 n 
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.1/Copy/I 
No..C130l9/2I96IE.II 

o.vernment of India 
Ministry o.f.Textiles 

Office of the Development.COmmiSsiofler for HandloomS 

Udyog Bhavan, New Delhi. 
Dated:20.5.97 

To 	 .• 	 0 

AU Zonal Directors. 

Sub; Policy on trans& 	 D of Group 'C' & '' enlOYL 

Sir 1  

It has been observed that representations are rçcrived frequently from Group 	* 

& 'D' staff against the transfer orders issued by Zonal Directors for .transferring,such 
staff from one field. unit to another. It has alsc been observed that several cases evolving 
transfer of posts alongwtth the transfer order are referred to headquarters office frequently 
for approval. 	•. 	... 	.:' 	. 	. 

There is:.nced for. a uniform policy to be followed by all Zonal Offices which 
may cause minimum dislocation of work and Inconvenience to the staff concerned 	With 

a view to streamline the procedures, the following policy guidelines for future is laid 
down- 

I 	Transfers 	should 	be 	ordered 	keeping 	in 	viw, the 	academic 	sessions 	of the 

hildren/&pendCnts of tile staff transferred so th 	minimum inconvenience is caused 

in getting admission in educational institutes at thc new places 

2 	As a principle, transfer of an employee should not be made before five years 	In 

circiimstances where it is 	o be dune earlier for administrative reasons, case be 
refeed to head quarter for relaxation with full jusification rr  

3 	rasfr of post from one WSC to another could be done only by head quarter 
Whenever services.of a particular official is required at a different unit, a detailed 
justification of the new period of such requirement should be made and sent to 
headquarter for consideration.. 	 . 	 S  

- These instrtctions come into force with immediate effect,  

This issues with the approval of AS &DC (HL). 

0 	 Yoi.irs faithfully, 

- 	:- 	
.. 	

•.S 

• 0 •  

SdI 
(AMAR JIT BANGA) 

JT.DEVELoPMENTcPMM .IIPN.ER  FOR HANDLOOM.S. 

Tribunal 

• 	:J 
I Guwa *h-ati Berh 

•0 
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5. 
DircctOY (E2) 

Copy to:'All WSCs. 
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To 
• The Vice -Chairman 

Central Administrative Tribunal, 
Guwahati Bench, 

• Guwahati -5, 

Ref. :- ORIGINAL APPLICATION NO. 218/2009. 

• 	Sri Utpa! Sutrad.har ............................. App!icant. 

tra 	t; 
•: 

r 6 	• 2 1JW 

Gu'&' Lencn 

Eq 

-VERSUS- 

The Union of India 
Represented by the Development Commissioner 
for Handlooms, Ministry of Textile, Government of India, Udgog Bhavan, New Delhi and 
others. 	 / 	 ............................................................Respondents. 

• ......Represeñtation for hearing of above case at Agaala by holding circuit bench. 

Respected Sir, 	 0 

• 	. I a.m a poor employee of the Government of India, Ministry of Tetilêsx, 
Weavers' Service Centre, posted as carpenter at the weavers' service centre, Agartala 
For me it is notpossible to conduct the case at the Principal seat at Guwahati for 
various reasons including ávaility of leave, distance, difficult communication and 
expenses involved. 

.1 would begratéful to your honour if my case is considered sympathetically 
and orderedfor posting at Agartala for hearing whenever the bench holds a court at 
hear at Agartala Unless the matter is placed for hearing at Agartala, I can neither pursue 
the case nor can I render the appropriate assistance to the Tribunal for justice 

I 
Dated, Agartala,. 

Yours most faithfully, 
the 1st Aprii, 2010 

• 	. 	• 	. 	• 	 (UTPAL SUTRADHAR) 
Carpenter, 

Weavers' Service Centre, 
Gorkhabasti, Kunjaban, Agartala 6, 

Copy to 
To 
The Sj,n 0 (zr4) 
Central Administrative Tribunal 
Guwahati Betch,R G Barua Road, Bhangaghar, Guwahati -5, 

• 0 

. 	 -'--r 
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To. 
The Section Officer (JudI) 
Central Administrative Tribunal 
Guwahati Bench, 
R.G. Barua Road, Bhangaghar, 
Guwahati -5, 

A'itIrctye ii 
.: 

6 APR 2010 

Gu 	£iencfl 
14ft 

Ref. :- ORIGINAL APPLICATION NO. 218 I 2009. 

Sri Utpal Sutradhar............................Applicant. 

-VERSUS- 

The Union of India 
Represented by the Development Commissioner 
for Handlooms, Ministry of Textile, Government of India, Udgog Bhavan, New Delhi and 
others. 	 ............................................................Respondents. 

Representation for hearing of above case at Agartala by holding circuit bench 

Respected Sir, 
I am a poor employee of the Government of India, Ministry of Textilesx.,. 

. .. 	Weavers' Service Centre, posted as carpenter at the weavers' service centre, Agartala. 
• For me it is not possible to conduct the case at the Principal seat at Guwahati for 
various reasons including availity of leave, distance, difficult communication and 

- 	expenses involved. 

I would be grateful to your honour if my case is considered sympathetically 
and orderedfor posting at Agartala for hearing whenever the bench holds a court at 
hear at Agartalá. Unless the matter is placed for hearing at Agartala; I can neither pursue 

4 	. . the case nor can I render the appropriate assistance to the Tribunal for justice. 
- 

Dated, Agartala, 	 Yours most faithfully, 

the 1st April, 2010. 	 . 

	

. • 	 (UTPAL SUTRADHAR) 
Carpenter, 

Weavers' Service. Centre 
Gorkhabasti, Kunjaban, Agartala 6, 

!-.'.•..•• 	 S 	S 	

S. 

	

• 	 •• 	 .• 	 . 	 ... 	 . 	 S.  

....... 
Copy to 
.The Vice -Chairman :... . 	. 
Central Administrative Tribunal, Guwahati Bench, Guwahati 

t :'- 	 . 	 •. 	 . 
I . •_.•% 	 . 	 . 	 . . 	:. 	..- • 	. 	 . 	. 	. 

I 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH: GUWAHATI 

O.A. No. 218 of 2009 

Sri Utpal Sutradhar 
-Applicant 

- Versus - 

The Union of India & Ors. 

-Respondents. 

INDEX OF THE REJOINDER 

SL. PARTICULARS ANNEXURE PAGE 
NO.  NOS. 
1 Rejoinder 1 to 5 

2 Verification 6 

3 Copy 	of 	the 	Office 	Memorandum 
No. 	36/4/2006-DCHL/E.II(Vol.II) 14 7 to 8 
dated 14.12.2009  
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* 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	UJ 

GUWAHATI SENCH: GUWAHATI 	1. 
IN THE MATTER OF: 

O.A. No.218 of 2009 
---'--- 

Sri Utpal Sutradhar 

	

• 	a'.- 

Applica 

-Vs- 

.Y" 

The Union of India & Ors.. 

Ven Respond 
— AND — 

IN THE MATTER OF: 

Rejoinder filed by the Applicant to the 

written statement submitted by the 

Respondents. 

The humble Applicant submits this Rejoinder as 

follows : - 

That with regard to the statement made in paragraph 1, 2 

and 3 of the written statement the Applicant have no comment 

to offer and beyond record nothing is admitted by the 

Applicant. 

That with regard to the statement made in paragraph 3.1 

of the written statement the Applicant beg to state that the 

same are not fully true and misleading to this Hon'ble 

Tribunal. The Applicant is entitled for posting to near his 

native place as per instruction contained in DOP & T'S 

O.M.NO AB-14017/41/90-Estt. 	(BR) dated 10.05.1990, the 

holders of Group 'C' and 'D' posts who are Physically 

handicapped may be given posting as per as possible subject 

to administrative constraints near the native places within 

the region. Requests for transfer to or near their native 

places may also be given preference. The Ministry of 

Textiles have also adopted the aforesaid policy in their 

W) £uiccc 



Memorandum for fixation of tenure posting for Official 

working in WSCs I IIRTs vide No.36/4/2006-DCHL/E.II(VO)..II) 

dated 14.12.2009 issued by the Addl. Development 

Commissioner (HL) Office of the Development Commissioner for 

4looms, New Delhi. 
• 

\ \ 
\ ' Islo 

Copy of the Memorandum 36/4/2006-DCHL/E.II 

(Vol.11) dated 14.12.2009 is annexed herewith 

and marked as Annexure-14. 

00;ii . 	
\

That with regard to the statement made in paragraph 3.2 

of the written statement the Applicant begs to state in 

reality the Applicant transfer to Bhagalpur was not made on 

public interest as stated by the Respondent No.3 in the 

Office Order dated 18 th  September 2009, In fact the 

espondent No.3 has transferred the Applicant only to 

accommodate one Shri J.C.Sarkar carpenter who has been 

transferred to Kolkota at his own request from Bhagalpur. 

Apart from the above also similarly situated 

persons i.e. Carpenters working in this Department who are 

senior to the Applicant has been continuing in their 

respective place of posting since their joining and they 

have not yet been disturbed by the Respondents. As for 

example one Shri M.R.Singh, Carpenter who has been working 

in the office of the Weavers Service Centre, Imphal in the 

State of Manipur never been transferred to other station 

since his joining in the Departmant i.e. on 15.01.1979 to 

till date (more than 31 years), Shri U.C.Dakuwa, Carpenter 

who has been working in the office of the Weavers Service 
Centre, Guwahati in the state of Assam never been 

transferred to the other station since his joining in the 

Department i.e. on 12.02.1979 (more than 31 years). 

4. That with regard to the statement made in paragraph 3.3 

of the written statement the Applicant begs to state that 

Utxk2 Sdo4!c,7 
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this Hon'ble Tribunal was pleased to grant status quo prior 

to issuance Impugned Transfer Order dated 18.09.2009. 

Therefore, relieved of the Applicant from W.S.0 Agartala 

does not arise. 

That with regard to the statement made in paragraph 34 

of the written statement the Applicant begs to state that as 

stated in the earlier paragraphs of this instant Rejoinder 

the transfer of the Applicant to Bhagalpur is not on public 

interest but, it is issued only to accommodate one Shri 

J.C.Sarkar Carpenter to his choice place of posting at 

olkota. The Applicant is still working at Agartala as per 

this Hon'ble Tribunal interim order dated 23.10.2009 passed 

in O.A. No.218 of 2009. 

That with regard to the statement made in paragraph 3.5, 

3.6 and 3.7 of the written statement the Applicant begs to 

state that the Respondents particularly Respondent No.3 

adopted discriminatory attitude towards the Applic4nt and 

transferred him to Shagalpur without any public interest 

only to accommodate One Shri J.C.Sarkar Carpenter who has 

been transferred to his choice place Kolkata at his own 

request. 

That with regard to the statement made in paragraph 4.1 

of the written statement the Applicant begs to state that 

same are matters of records and beyond record nothing is 

admitted by the Applicant. 

That with regard to the statement made in paragraph 4.2 

of the written statement the Applicant begs to state that 

the Office of the Development Commissioner for Handloom, 

Ministry of Textile, Government of India vide Office 

Memorandum No.36/4/2006-DCHL/E.II 	(Vol.11) 	dated 	14th 

December, 2009 under paragraph 2 (i) has quoted that " AS 

per the instruction contained in DOPT & T's O.M.No. AB- 

It 

 



• 	 S  -S- 

14017/41/90 Estt. (RR) dated 10.05. 

\ 	
irk 

0jrs of Group 'C' 

and 'D' posts who are physically handicapped, may be given 

posting as far as possible, subject to administrative 

constraints, near their place within the region. Request for 

transfer to or near their places may also be given 

preference". The degree of Physical disability not less than 

40% is only applicable for the reservation of services/posts 

but it is not applicable for transfer of Physically 

Handicapped persons. In the Office Memorandum dated 

14.12.2008 issued by the Ministry of Textiles, Government of 

India no where it has been mention that less than 40% of 

Physical Disability employees will not entitled to get the 

benefit of the aforesaid Memorandum. 

That with regard to the statement made in paragraph 4.3 

of the written statement the Applicant begs to state that 

the same are matters of records and beyond record nothing is 

admitted by the Applicant. 

That with regard to the statement made in paragraph 4.4 

of the written statement the Applicant have no comment to 

offer and beyond record nothing is admitted by the 

Applicant. 

That with regard to the statement made in paragraph 4.5 

of the written statement the Applicant begs to state that 

the same are not fully true and misleading to this Hon'ble 

Tribunal. Till date the Respondents have not paid the salary 

of the Applicant for the study leave period from 22.07.1992 

to. 05.05.1994. Therefore, question of compliance of the 

Hon'ble Tribunal orders in O.A. No.133 of 2001 and E.P.No.02 

of 2008 dose not arise.. 

That with regard to the statement made in paragraph 4.6 

to 4.16 and 5 of the written statement the Applicant begs to 

state that the same are false, misleading and denied. It has 

1LP S1dc,r 
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already been stated in earlier paragraphs of this Rejoinder 

the transfer of the Applicant has not been made on public 

interest but it is made only on personal interest of the 

Respondents. The said transfer order has been issued by the 

Respondents particularly Respondent No.3 in mala fide 

intention only to remove the Applicant from the North 

Eastern Zone. There are so many exale as stated in the 

Original Application as well as in this Rejoinder about the 

continuation of more than 30 (Thirty) years in the same 

place by the similarly situated persons. It is a case of 

discrimination amongst the employees by the Respondents. In 

the transfer order dated 18.08.2009 no substituted has been 

transferred in the place of the Applicant at Agartala. The 

Respondents have violated the Government of India transfer 

policy of Physically Handicapped persons posting at his near 

native place. The written statement submitted by the 

Respondents bears no substance, merit and not tenable in the 

eyes of law. 

Therefore, the written statement filed by the 

Respondents is wholly bereft of substance and no credence 

ought to be given to it. Thus; in view of the abject failure 

of the Official Respondents to refute the contentions, 

averments, questions of law and grounds made by the 

Applicant in the Original Application deserved to be allowed 

by this Hon'ble Tribunal. 

\ 	•\•\ 

V. 
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\VE RI F I C A T  I ON 

I, Shri Utpal Sutradhar, aged about 45 years, Son of 

Late Dinabandhu Sutradhar, Carpenter, office of the Deputy 

Director Weavers' Service Centre, Ministry of Textile, 

Government of India, Post Office- Shamali Bazar, Police 

Station-West Agartala, PIN-799006 do hereby solemnly verify 

that the statements made in paragraph nos. 

are true to my knowledge and 

• those made in paragraph nos. 1 2 A ,_1,  7 , JO - are 

being matters of record are true to my information derived 

therefrom whIch I believe to be true and rests are my humble 

submissions before this Hon'ble Tribunal. 

A 4 4) 
And I sign this verification on this the.L.Jday 

of Zlcjai.t.. 	2009. 

D E C L A R A N T 
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FROM : DCH 	•• 	. 	. 	FAX NO. : 91+1 1+2361716 	Dec. 15 2009 3: 58PM P3 

No 36/4OO6-DCHUE II(Vol II) 
: 	• 	. 	. . . 	. :. 	•..: 	GQVERNMENTOF!NDIA 	.. 	 .. 	 . 

. . 	 S. 	 • 	 • 	 . ,. 	
. :• ,• MlNISTR Off TEXTILES . .. . 	 .. t'4" 

• 	. OFHCE OFThE DEvELOFMEJT COMMISSiciNER FOR HANDLOOMS  

\c\)/ 	 New Delhi, dated the 1  December 2009 4th  

The Zonal Dtrector(WSCs) 
Delhi I Mumba,J Chennai I Guv,anati 

. 	. 	
Sub: ' Fix2tàn of tenure of. posting for officials workiflgifl 

. ' 	. 	. 	 : • 	WSC$ I HElls -.regarthng. 	. . .. 	. 	. : • 	 . : 	 • -. 
. 	Sit, 	• 	• 	. 	. 	. . .. .. : 	• 	: • 	 . 	. 	. 	. 	. 

In stipersesston of all previous instructions of this office on the above-cited 
subject, the policy for tenure of posbng for all officerslofficials woilcing in WSCS and 
IHTs shall, with immediate effect, be as follows , - 

. 	. 	 : 	 • 	 • 	 .Q 	.. 	. 	. 	 . 	 . 	•: 

The tenure of posttng for H officers/staff in difficult areas such as W$C 
Chanioli, Srinagar, Agailala, imphal & Guwahati, shaft be two years 1  subject to 
administrative exigencies/convenieflce 

The tenure of posting of all Zonal t)irectors(WSCS) at one place shall be three 
years irrespective of their place of posting subject to administrative 
exIgencies/convenience 

The tenure of posting for all officers/staff in all WSCs / IIHTs(except the above- 
meimonea vvSCs), 	 'A 	 ub,ect to ad'i'nstrat'v' 
exigencies/convenience; 

: cornpletion.of tenure  of. posting at a place by an employee does not bestow hip/her 
any ,  nght to transfer him/her at the piice of hlsIher choice The requests for transfer to 
a place of choice shall be considered on satisfying about the genuineness of some 
pressing reasons, eg., medical reatrnent, ilihess, etc subject to, however, 
availability of vacancy and adminl';trative oxigencieslcotiveflleflce 

2 	While considering transfer of non-gazetted employees working in different 
WSCe and IIHTs(in respectof common cidre posts), the following guidelines shalt bef  

• 	 kept in view by the concerned Zonal Dircctör(WSCs) :- 

per ,  the insttuctions contained in DOP&Vs 0 M No.AB-14011/41f90- A 
EstI (RR) dated 	hokiers o (rotip 'O and 'D' posts who are physically fJ 
handicapped, mybe given posbulQ as far as possible, subject to adm!nistrsfzve(fl 
constraints, near 	 within the region Requests for transfer to 
near their native pla Ms7ff5y  alsobè given preference 

h 	 in ) 	As per the provisions contaed in DOPT 0 M No 28Q34f2/7-Estt (A) dated 
3 4 86 read with 0 M No 28034/21q7-Estt (A) dated 12 OW and reiterated vide 
O.Mi4o.28034/2312004-Estt.(A) dated 23.8.04, husband and wile shall be pasted at 
the same station ufliess there are administrative constraints. 

Contd 2/- 

• 	• 	.. 	 •. 

ATESTED 
'ZiIL ,  

ADVOCATI 
/ 

• J:_______ -- r,. 	 - 	- 	 -_____ 
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in) 	As per DOPT, 0 M No A8_14071/27/39 Est (RR) dated 296 89, candidates belonging to SC/ST récruftd.  to Gros. 'C' and 'Ciup '0' are to be 'posted, as far 
as Poss;b near their native pIac within the region subject to admpnt3fra1ve convenience Same principles  
pro lotion also Wherever POssible. may be followed in the matter of Postings on • 

 

iv) 	
As stated vide this office letter No 44/9/9s..Dcf..g II dated 236 1 99$, it is re* - *erated that the transfer orders once. issued in respect of Croü 'C' sff by the 

Zonal 
ta  Director(WSCS) should invàliably be limplernented and under no circum$tanc • be Withdrawn/canceled ,  by 'the Zonal. Directo r. Howe 

ua 	
ver, If necessity so arises, to Headq 

canóef transfer orders, they should 
confjn' f be done in COflSUltjj0 with the 

v) As stated VC1e this 
office letter 'IoC13O19pJ,E 11 dated 205 97, if is re. iterated that the transfer Of Group 'C" & 'D' 

employees:shouId no be made before the 
formal tenure 

of posting In cIrcumnces where ft i$ to be done earher for 
admlnjsfrafive reasons/medical grounds Mc, cases shall continue to be refened to the headquarter for relaxation With full jUstjfti0 
3. 	As informed 'vids this offJc letter No.28/1/97oCtEgs dated i81'1.8, it has been, experienced that the 

officers and members of staff of WSCS/JIHTs are in the habit Of sending advance copies of their appUcafls 
	entatior to Head office 

• 	causing Un-nece,'y piling up of such letters. Actj 
on such letters are taken only after om

ment/remmefldatjO of concarned forwarding authorities are received; 'it haè ' ala been observed that in mary cases recommendats/cemmenta of 
• 	COflfl 	authority is not receJcg i is, therefore re-iterated that the p.lsctic of sending advance conp M 	

t6, Headquarter should be • Hàwév ZonaJ 011 etcfswsCS) may ensure that such aPpIicaUons(represefltat,o recejv by them. sho1d be attended to promptly and forwarded to Headquarr, if, so warrafltJ 
wh their commb/yje without delay,' 

It is enjoined upon you to follow tile above 	
SCTUpU1OUsIy.  Any departure to the above guidejj5 by,  your office shall be viewed seriously arid you will be personally held respofljbie for any lapse. &'lçity 

in this regard. 	S 

This issues with the aprovj DG(Iandloo 	S  • 	 S S  

• 	• 	• Your fa hfuUy, * 
4? 	 • 	 S 	

• 	 • :" 	 • 

S 	

'• 5 
	

5 	 •.' '

• • ( So 	KumarJha) 	S 

S 	 • 	 • S 	

Addl Developm CommsioneprHL) Copy forinformatjont0. S , • 	 • 	 .• 

• 	1. 	The Diretor/Qj Ofll'fl 	] They, are requested to bring ft to the 
2 	Officersln.charoe of all WSC J 	. of all concerj 

S 	 '• 	 • S • 	 • • 	 • S 	

£

J_4 

(So ar Jha) Addi Devejopmeit CommIssJoner(HL) 
1 - 

AITCSTED 

w. 	 ADVOCATE 

5 ' 	 • 	 ' 	

5'- 


